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MINISTRY OF SURFACE & TRA.NSPORT (b) 'my olher candidate permitted to be

.('I'RANSPORT WING)
New ]jclhi,-the 18111,May, 1987

NOTIFICATION
(MERCHANT SHIPPING)

G.S.R. S09(E).—In_exercise “of the powers con-'
(¢) and (d) of section 87 .

ferred by clauses (b),
* read with Section 83 of the Merchant Shipping Act,

1958 (44 of 1958) and in supersession of the Mer- -

chant Shipping (Examination for Skippers and Se-
cond Hand of a Fishing Vessel) Rules 1964, the

- Central Govemmcnt hereby makeq the followmg rules, ‘

namely

1. Short title, cnmmencc;ment and apphc'\tlon —_

( 1) These~ rules may be called the Merchant
Shipping
Mate of Fishing Vessels) Rules. 1987.

(2) They shall come into force six months after
the “date of their publication in the official
Gazette subject to. sub rule (3).

(3) They shall apply to :(—
(a) any candidate who is a citizen of India:

(Examination of Skippers and -

“examined "under  these - ru]es

by
. Central Government,

lhc

2. Definitionss: -—In lhe';c rules, unless thc context 3
: olherwue rcqmres : ‘

(a) ‘Act’ means the Merchant Sh:ppmw Act, ?

1958 (44 of 1958)."

‘Appcndn
these rules

g (b) _means

Appendm Annexc tci:
(c) ‘An-proved’ means approved bv the Dlrec i
v Ltor Genera] of Sluppmg A L

(d)

V'Chxef Examiner’ means_the Chief Examl
11 of Master and Mate.

‘Continuous Certificate of Dlschargc mean
a Certificate issued under Merchant -Ship

ping’ (contmuous ‘Discharge . Certificate)j
Rules 1960. Y it

‘Effective charge’ in relation to watch-kee
ing service means assuming *full rcsponsn-t
- - bility for the watch but does not preclnde]
occasional supervision by a senior officer.
‘means the cxaminer appomtcd

@
(f)

(g) ‘Examiner’
under section 79 of the Act.

(h) ‘Non-trading ship’ means ship not gomg to

any foreign country or not tradmg in home
—trade , \

K‘ .
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T AT A ; AT

.

i

¢ (1) 01d1uary trading slup means - a forelgn
.

“going .or home trade ship as defmed in the
2 Act,; |

(]) ‘Qualifying Sea Service’ means the service
performed in the deck department of an¥
. lishing vessel or - trading ship at sea or of -

Coast Guard while such wessel is commis-
sioned into service, including  reasonable i+
* time spent in dry- -dock, or whiic undergo”

. provided otherwxsc

‘Recorg, of  Service’ means the * record of
service on ﬂshmg vessels_as prescribed in
.+~ Appendix ‘A, :

(l) ‘Watc.h-kcepmg service’ means :

(i) the service . on a fishing vessel during

. which a candidale has been incharge or,

“as the case may be, in effective charge of

a watch. for not less than eight hours

out of every twenty four hours of service.
claimed. or, ’

the. - service on a fishing vcss:.l during
which a - candidate has been in full
charge or, as the case may be in eflect-’
tive charge of a watch for not less than.
six hours out of every twentyfour hours, '
if he has carried out additional routine
duties in connection with fishing opera-
tions or the maintenance of the fishing
vessel for not ‘Iéss than two hours in
every twenty four hours period of service
claimed and, in either case, such service
shall mclude reasonable time spent .in -
dry dock or while
deck repairs:

(m) Words and expressions uacd in these ruIcs
- but not defined = shall have the mcdmnga
respectively assigned to them in the Act :

3. Grades of udnunahon for Certlﬁcatcs dl‘ Com—
petency

1. %

(1) Examinations in accordance with thesc 1u1es
‘shall be held for Certificates of Compcleucy of the
following grades, namely :—

(i) Mate Fishing Vcssels'

. (ii) Shipper of Fishing Vessel Grade H s
(1if) Skippcf of Fishing Vessel Grade 1. -

(2) Every successful candidate shall be gr.mled a;

. Certificate of Competency in the form prescribed in

© Appendix B for the (espective grades in "CC{}lddPLC
with the provisions of these rules.

o

(3) The Certificate - of Competency shall bc p}c- :

e ey T e e it B el iy ﬁh.pmw L

the successful candidate holding a. letteg of authority
prescribed in sub.rule (2) of rule 44. The duplicate
shall be retained by the Chief Examiner.

(4) The Chief Examiner shall maintain a register.
wherein the details of the Certificate of Competency
. issued shall be recorded. Such a register shail also

]

oA

any sea going.ship of the Indian' Navy or

“ing hull or deck repairs uulcss cxprcsaly A

undergomg hull ] S

‘pared in duplicate and the original shall be issued to . .

e v gy =

record any cancellation. or’ suspension of ' the *Certi-
ficate of Competency -made under the Act and-any
~ cndorsement - made thcrebn within the meanmg of
rule 46 j i .

4 Malc of fishing vessel ——". =

(1) Examination for tlu. Certificate uf Compulenty"— :
as Mate of ﬁslung vess::l slmll 'bc hcld m thrcc parls :
namely : ¥y

G (l) lParL A i,eriltcn ‘:‘ : : :

: - 3 » : . g

B B O el
- G Part ‘C" i Sigals,

; (2) Evcry candldale ior tlus examination shaii be
ot less than 19 years of age as on the ﬁm day of
thc month of the examination. - ¢ g :

-

(3) Subject to rules 17 and 19 every suc;h Cdndt-. .
“date Shdﬂ have three ycuus of quah[ym;, SCIVICC of
which . g i

(.z’) at least 6 months service shall have bECII'.
performed. on a fishing vessel of- oot lc%'
‘than 15 meters in Iength, and

.l 4

\

at least 3 months service shall "have - b»cu.
_performed in fishingg vessels in the I8 .-
months immediately preceding thc month
~of examination.

(4) Every such cdndldatc Shd]l be m
: of the.following ccmﬁcatey

)

ppShCSSiUIl

"

i
<L RN

(@) Approved Rddgr \ojbscrver's . cerliﬁcafc 5

5

-(b) Appro#ca First aid "Hl_ Seéa certificate i
- () Approved, Lifeboatman’s certificate ; and

(d) Elementary fishing
~ granted under Rule 7.

Provided that a candidate may be permnt- ‘
~ed to appear for the examination before
- ' obtaining any of the above certificates in

which casc the Certificates Competency or -

letter of authority shall not be issued until. .

all thé aforcsald certificates are produccd 224

5 Skjppu of fishing vessel grade-11

lcchnolugy ccml:calc 7

e

(1) Examination for the Certificate of Cohipctcn-
cy as Skipper of fishing vessel grade 11 shall be hcld
in threc parls, namely i— .

(i) Part ‘A’—Written,
(i) Part ‘B’—Oral.
(1111 Part. ‘C'—Signals.

(2) Every candidate for this CdellldllOi‘l shall be
not less than 20-1|2 years of age as on thc ﬁrat day-
of “the’ month of the cxammatlon L

"(3) Subject to rules 19, 23 and 24 ever - such
candidate shall have after obtaining the Certificate’
of Competency as Mate of fishing vessel, at least 18, .
months watch keeping service on a fishing -sessel-of
whlch :

-

A

(a) At least 6 momhs walch keeping service shall
have been performed on 4 a fishing vessel of
not less than 15 metres in lcnﬂlh andet. .

. Lo .::
) # . L]
ey 0 D AR el v i, SRR TR T AR < e

A " e
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- three parts, namely :—

»
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* (b) at least 3 ‘months service shall have been +(4). Every such' candidate.shall be P & iy

performed on, fishing vessels in the 18
months immediately preceding the “month

~of examination: '

v (4) 'Evcry such c-:éndidatc shall bt in possession
following additional certificates

- . \ 4

1 Lrip At By
- (a) Approved First-aid at sea certificate.

L

. (b) Approved Lite bualmin‘s certificate,

(¢) " Elementary 'fishing technology _Cerliﬁcmé
granted ‘under rule 7. N8

fighting. '

(d) Approved Ceriiﬁ_cate of proficiency in fire

" (e) Approved Radar. Observer's certificate.

’ l'([) Advanced  fishing
granted wmder rule 7. .

(g) Certificate of proficiency. as Radio Tele-
phone Operator (restrictive)
the Indian- Wireless Telegraphy (Commer-
cial radio Operator's certificate of proficien-

© ©, cyand licence to opgrate wireless telegraphy)
g Rules 1954. . pu e

- Provided that a’ candidate may be permitt-
ed to appear for the examination - before
obtaining any of the above certificates in

~which case the Certificate of Competency

or Letter of authority shall not be issued .

=« until all the aforesaid certificates are pro-
duced.

-6. Skipper of fishing vessel grade-—I :—

~ (1) Examination for the Certificate of Competency
as Skipper of fishing vessel grade-1, shall be ‘held in

(1) parl.“‘A’ written
(i) part ‘B’ : oral
(iii) part ‘C’ * signals J

Provided that a candidate who holds Certificate
of Competency Skipper of fishing  vessel

ol

~ technology certificater *

ranted under’

grade 11 shall be exempted from examinas .

tion in Practical and Principles of Naviga- -

tion and Chart Work in Part ‘A’
* examinatiop in part ‘C.

(2) Every caildidute for this examination shall be
noteless than 21-112 years of age as on the first day
of the month ‘of examination. :

and  the

; . ’ :

(3) Subject to, rules 19, 23 and 24 every - such
candidate shall have at least 30 months watch keep-
ing service on board fishing vessels as holder of*Certi-
ficate of Competency as Mate of fishing vessel, of
which— .

(a) at least 6 months watch keeping service shal!
have been performed on a fishing vessel of .
not less than 24 ‘metres in length, and

(b) at least 3 months service shall _ have been

 performed on fishing vessels in the 18

+ montlis immediately preceding the month
of examination, i

e B e A ——— o

i;

LY
.

following additional certificates,. =

g ‘months
“_.(a) Approved First Aid utfsg,a certificate. '

if .
. (c) ]
< s 75 4 %

" (b) Approved Eifc boatmen’s certificate, Cg‘;“i‘:}tj“
~+ (¢) Elementary fishing ‘tegﬁgcg}og);.‘ such otl
& granted under rulg 7, 4 Ll cribed, i
(d) Approved Cerlificate of profici A Sion

I o, T -ﬁghlll’lg. ray; ".'f.-‘--':‘ig' i "."'* o i .
(1 () "Approved: RedanyQhesrisrs cortil s (1),
- (1) Advanced fishing t_¢¢h1!o,l_og3§:r_:gmp;a_le_' grﬂén},-;f, rule (2)
- e&d ‘under rule. 7. << ?_,,-s:“'_’ L shaah :‘p,,_';;.; before a
(g) Certificate of proficiency as Radio Telephone % (2) |
: Operator (Restricted) granted under s thes Feate of
v %, Indian Wireless "Telegraphy . (commeicial “Jtion to 1

" radip operator’s certificate’ of proficiency and - 4 appropri
licence to operate wircless iclegraphy) ; Buk”"""?

« (h) Approved Radar simulator- course cectificate. test shal
Provided that-a candidate may be permitted

PRRAAECY L et
¥ "t po

to gppear for the examination: before obtain- " Appl
ing the above certificates in which case the  §. (1) ¢
-certificate of Competency or Letter of autho- Arules 4,

rity-shall not be issued until all the.aforesaid * Jexamina
certificates are pioduced, - v fhe s elig

5 o TN X T N A ot | !'J...f,.';&‘ dix ‘I
+7 (1). Elementary Fishing Technuogy Cergificates — \; "
* (a) Every candidate whu has performed ‘the quali- 'éd(in) 5

" fying service wholly on fishing vessels and is ; eligible -

o appear for examination férCertificate of Competen-  {

cy'as Mate of fishing vesiel shali be granted the cle- 'ﬁ;mglgué
mentary fishing technolegy certificate on successful shall cor

passing of an examination. If 'such a candidate. has' '{
successfully undergone an approved pre-sea mslitu-;'if, 5
tional" training at the Central Institute of* Fisheries,
- Nautical and Enginecring Training and has passed the . %{:

e ; gl s fthe ca
cxamination at the 2nd of such training, he shall be ¥ s
deemed to have passed the examination for this certifi- . § (3) T
cate. ' PR s e R Offoer «
) ; b T ' B DO lef e xan
* (b) Every candidate who has served on ordinary E -

trading ship and|or on sea going ships of .the - Indian
Navy or Coast Guard shall be permitted to appear for-"ig
this examination after he has completed.an approved . 4
course under the guidance of an approved institution,
The duration of such course' shall be.not less than 2 .4
months training’in the institution and not less - than =
4 months training on board fishinp vessels.

(c) The examination for this certificate - shall. ‘be'!
conducted by the Central Institute of Fisheries, Nau- *
. tical and Engineering Training or. other approved insti- 7
tutions as per syllabus prescribed in Appendix ‘C’.

" (2) Advanced Fishing Technology Certificate 1— * -
© (a) Every candidute eligible for Certificate of Com- -
petency. as-Skipper of fishinz vessel grade 11 or grade ity the
I'and who has wholly served on fishinig vessels * shall .
be granted the advanced fishing technology certificate Provi
on successful passing -:{ an cxan]inu],ion. Fasie

- < . € . : 3
(b). Every candidate whe has served on ordinary
trading ships’andlor on sea going ships of the Indian

Ne}vy or Coastguard shail be permitied to appear for * L1 Tes
- this examination after he has completed an approved. § (1)
course under the gaidance-of un approved institution. {pﬁl& of

: The duration of such course shall be not less;than 2 ¢
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{ months training in ihe institution and not lessthun 4° . cerlificate specified in sub-rule (2). duly signed and
¢ *qmonths training opn boar] fishing:vessels. {*ehs, o iled attested. The certificate shall comment on the

: - A SR T TR L g conduct, “including sobricty, ability and experience of
(¢) This examination for this certificate shall < he the candidate as assessau by the Master or the Skip-
4conducted by the Ceniral Insiitute uf_'Fishcrlcs,_Nauu- " per on the hasis of the candidate’s performance - on
- qcal and Engineering 'J‘rainmg,-Coefyu (CIFNET) or . - board -a fishing yessel for- full period of.the qualify-
~§such other approved: institution. as per syilabus Prds- - . Aing sea service, or as the case’ may be, watch keeping
geribed, in Appendia ‘D, SER e L e service. In the case.of watch Kecping service such
18 Sight Tests :— - Wi R AR, TG, "+ certificates shall ‘be in- the preseribed form as  set
B : 3 AghE s TR R ot i Appendix. “D” stating in addition the exact
. (1) Every candidite for examination for a Certid- - . nature of service andt rank on board for the period to
cate of Competency of any grade shal,subicct te sub- which the certificate relatés, it T
jrule (2), pass the letter tes specilied in Appendix E © - “ ~
~ Zbefore appeaging for the examinatioy 3

/

; e RN
*(2) Testimonials for ‘any such service shall when

: 3 : ; o Caepp. . performed on an Indian ship or fishing vessels be sign-
‘4 (2) Every candidate fo Cxaminaticn fer g Cetfi- -¢d by the Master or rhe. Skipper, provided where the
" feate of Competency ag J.\"‘I:‘ltc of fls'h_u;.'. vissel-in addi- - Skippers on.a ﬁshing vessel are employed on a voy-

. gon. to the letter test specified in sub-rule (1), pass the < » age basis; the certificate  with /respect to- conduct,
Jgppropriate lan‘ern test specified i Appendix B, he- "

sobriety, ability and experience <hall be recorded by

fore appearing for the examinatio . -~ . @ Skipper in the service record at the conclusion of

1 (3) For the-purposes of this rule a pass in sight the month. Such entry in the record shal be counter-
. dlest shall be valid for a period of 6 months. .- -signed by the  owner or his __authorised- manager| \
2 ol by 4 = - - - Superintendent.. Where any Skipper desires to report -
. Application “forms : ey SRR .. adversely on-any’ such- candidate with respect. to his
¢ (D) Any candidate satistying the re uirements of ~ conduct; ability and sobriety he shall causc.an. cnt;
] .'uk(:s )4, 5 ‘imcd 6 may Sap;,];»}[%r prgarilng ?grsthc - to that effect being made ip the record giving details.
xa;ningljun for Ccrlificat_c ol Competency for which of he same.- - : '
e 15.19,1'8‘191_0 I the prescribed form set out in Appen- © 5. Enquiries in respect of sea service - DR

B oyl i , -~ (1) Where any candidate desires  we have - his
(2) All chtries in (he application form shall be fill- sea scrvice or as the case may be, watch keeping ser-
£ In accurately. Paiticulars in respect of sea ser-r vice assessed under these rules, he may submit his
Aee, watch keeping service and the rank helg by the. appplication in accordance ‘with rule 9 1o the Prinei-
Fandidate while performing such- sepvice as specified - ¢ pal Officer of the Mercantile Marine, Cepartment of -
t }:]c appropriate columns of the application form. any district for sucp assessment, -
| pra’ correspond with ducumentary proof roduced in b ) ' i . ety
Support thereof. Any discrepang'vpin sulz:h partiou- _(2) Where any . candidate .is not satisfied  with
fars shall render the application invalid, “urilers ‘any . -@cssment of his sea service or,.as the case may be,
«uch discrepency-or gap in sea service js explained by . | Watch kecping service under sub-rule (1) he may
the candidate to the satisfaction of the Examiner., . apply to the C{"d Ex'fm"“u through  the Prmc:p_al
) e | Oflicer, Mercantile Marine Dcpartment of any - dis-
(3) The application shall be made to the Principal —  (rict for re-assessment of his service citing* " reasons
Phiicer of Mcrcantilc‘ﬁ‘larine'Departmcnt at the port ~ whioh lent ground for hig dis-satisfaction, * Every -
Pl examination as early s possible and -in any case such request shall be accompanied by, an application
“fiot later than 10 days before, (he’ date of commence- prescribed under rule 9 ang documents, - testimonials
. fuent of the examinatjon. : ele. requited under rule 10, Every ‘such application

-

(4) Every such application shall’ clearly state the Islléallwl;;;éo'x:js;dg;igg c;;:a;;sbr?efrilliztbg the C’l_uFf Exami-

< part or parts of the cxam.inzuiens.in which the candi- e A c"‘f ; s ! )

- “fale wishes to appear in any particular month, - : 12. (3) Other enquirics :— | o .

- 10. Documents (o atcompany application :— 2/ - < A other enquiries pertaining to any aspect of: the |
£ i ! R Ry ®, & addressg, * Princi -
B3 (1) “Every lapptication shall be accompanied b e.\ammahon; shall be acldr.t_:.s\ed to the Principal Offi

- Yertificate of nationality certificate of birth Nestins: cer of the Mercantile Maripe Dcpnrtment'of . any
. ials complvi ; o ! B0~ o district stating the point on  which clarificatioy is
= ol Plying with the requirements of these rules { iries <h: ac .
& Jecord of service o lishing vessel andlor continuogs’ ~ SOUght.  Such enquiries shall be accompanied gy
2 tertificate of discharge, Certificate of competency or : n’ec:ssary.documcnp fpr verifcation, ;

- gerviee, if any, additional certificates complying with 13, ‘Fees.—Every application ‘shall te accompanied

he requirements of rules 4, 5, 6, and 7 and cvidence | by appropriate fees specified ip Appendiz *H’,

$f having passed ‘in appropriate sight tests complyipg
tth the requirement of rule 8. :

4 Provided that in the case of 3 ¢

« 14, Medical fitness :

andidate who is Every candidate appearing for, examin

ation for ans

Fitizen of India, the certificato of birth ‘or a certificate grade of Certificate” of Competency 4l produce a

L P natralisation shall also be accepled as a certificate: Certificale of. Physical fitness from a r:gistered Meqi-
of nationality, : cal Practitioner as prescribed in Appondix T :
f1. Testimonials :+— . - ) L5. Unsatisfactory conduct :— : o
1 (1 Eyery l‘:llldidi![e [or examination for Certifi- -~ Whete by reason of testimonial  produced under
fate-of Coupetency for any grade shall Produce the

1

< rule 10, or otherwise a candidate is con idered to bave

[l

!

e e e

.
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"neglected to join a ship or a fishing vessel or to have
- been foundsguilty of gross misconduct on board, he
may be requirgd to produce satisfactory proof of good
conduct at sea for a subsequent period of Service not

exceeding two'ycars; provided that the Chief Exami- -

ner.may, after such investigations as he may = deem

fit, waive the requirement of this rule in the case of * miner may require: the syllabus;’ curriculam and ithe 30 days,

any candidate or, as the case may be, reduce - the

' period of subscquent sea scrvice to such extent as he

A\

may, deem proper. e e
16. Fraud, Misrepresentations and Bribery 1 ¢
(1) Any person who miakss, or causes to be made,

or aids in making, any false representation for the pur- - g
pose of obtaining or for any other person anyscertifi--

cate of competency under these rules shall be liable
 to be proceeded against. in a crimsal court,

(2) Any candidate who offers or attempts to offer

any gratification to any officer of the - Directorate
General or the Mercantile Marine Depagtment for the
.purpose of being shown any favour in the cxamination
* shall not be allowed to take the examination; nor shall
“ he be allowed to be examined again until a period of
~at least twelve months has elapsed from the date of
‘the rejection of his candidature. S

17. Remissions in sea. service :

(1) A candidate for the examination for Certifi- _

cate ‘of Competency as Mate of Fishing vessel shall
be eligible for remission in' qualifying sea service as
specified in sub-rules (2), (3) and (4) subject to a
maximum remission of 12 months. Such remission
~ shall not however be applhicable to service on fishing
vessels as specified in sub-rule (3) (a) of rule 4.

(2) Any candidate who prpﬂuces a certiﬁ'caté from

' in licu of time spent byvany!

© 17 or 25 may apply to the Chief Examiner-for-grant Lmoiths §
of remission in qualifying' sea service-in licu of: time § dny n
Spemt by a candidate in-the said training ship, or, as guonth
the case be, Nautical Sglm_gligr;Coupg : Y eine gshall fird
7 PP Rt | g o Te et

Ldays shal

~(2) On receipt of| such 3hppﬁéafi5h%_fhc..Chi'cf_.;-E(xh;f Lthe odd

. mode, of Training of such institutions to be:inipected F =~ 4
. and investigated as may ba ' deemed ¥ necessary ‘and-§ -
direct the extent of remissiod that may:be pe mmitted
candidate in_any i su

didate in.
e

o

, institution, . ¢

a19, General Assessment : § e,

2 i 0 SR f:y i ¥ ARGLER
(1) Qualifying sea-service, or ‘k'-,'lbq‘;cas%énaﬁ!r‘:_i;s i (2) wit
: watch keeping service: shall count from j.he'.dater’i?bf lother tha
*  engagement to ‘the termination:of ‘such eng: gement ®assessed it
after deducting the period’ of leave therefom, Where8ryle, proy
a ship ‘or a fishing.vessel is'laid up in a port for” an n‘m{jals it
"unreasonably long period, that'is 16'say that'she has§ T
been laid up in a port for a period’ exceeding ‘one §21. I, Sef
.. third of the ‘total period of service or for 4 weeks§ £

Yy

wards qualifying service or, as the atch are ﬁ“cfi.
keeping service,: ! e G dinggand whi

P YN N SIS 4 Chief Exa
(2)"Entries in the record of service or Continuous§varding ag
Discharge Certificate shall constitute evidence' of seafto which i
service. - Any tampering with'such entries shall ren- '8

der a candidate disqualified for appearing for exami-§ (@) Shig
* "~ nation for-a Certificate of Competency of apy-"grade redgers, &
" for a period of 12 months subject to the approval:of§sels et %
/' *Chief Examiners. - dy s SRR () T8
* (3) Qualifying sea service or, as the case may bed - (c) (§
watch keeping service on any fishing vessels of :not§ -
less-than 15 metres in length shall be assessed at fully

~the Director, Central Institute of Fisheries Nautical = - rate. g AT A SN (e') ;
¢ and Engineering Training, testifying’ to his attendance . (4) Qualifying sca service or, as the case. may be; operations
at an approved course, good conduct and proficiency . waich keeping service on fishing vessels of less: thang. (f) Ex
(. shall be eligible for remission of full time spent in-the. . * 15 metres in length shall be assessed at full rate to-§ ' (g) Ty
. Institute subject’ to a maxinium of 12 mopths. “ wards the qualifying service required; to a maximum&mooth' “%j
(3) A candidate who has spent time under train- . of 30 months for the examination for the Certificate§ ’

_ing for the examination of a fishing vessel in the Lal
" Bahadur Shastri Nautical and Engineering - College,
Bombay shall on production of a certificate ~ from
the Principal of the College in respect of his period of
attendance, conduct and proficiency while in college,
be eligible for remission to the extent of half the

' time spent in the college, subject to a maximum of 3,

"~ months. . ! ‘ i

(4) A candidate who has obtained an approved

Radar Obsecrver's scertificate, an approved Life Boat- -

man’s Certificale and an approved First Aid certifi-
cate shall, on production of such certificates be ¢li-
gible for a remission of two weeks in the "qualifying
. sca service : ' ‘ 3
Provided that a candidate who has not comp-
leted the above courses before appearing
for the examination of Certificate of Com-
petency of fishing vessel may be allowed
such remission for the puvpose of appear-

ing for that examination.

18. Recognition of other Training Ships and Shore

Based Schools and Colleges if :
(1) Any training ship of a shore based Nautical

School or Collegg other than' those specified in rules

~ of Competency as Mate fishing vessel and at two-third§'- (h) Powe
rate to a maximum of 12 months watch keeping ser-§  (2) Sea
" vice for the examination for Certificate’of Competencygng into a
*as Skipper of fishing vessel grade-I'or grade-IL. " " () greq

. s s i / ¥ E , A "

(5) Qualifying sea service on mechanised - fishing®  (b) lengt
vesscls not registered under the Act may be assesscd§ * L% ¢

" at half the rate to a maximum of 12 monthsprovided§ (¢) actua
the record of service is properly authenticated by angnature of .

/. officer in the port or the custom department fromfand. 7
where such vessels normally operate. (0 «g ( d)' natd

(6) Qualifying .sea service rendered on a: trading-fficer beyq

' ship shall be asscssed in accordance with rule 20, Ser 3) Ap 4

" “vijce in non-trading ships shall be assessed in.accord- PP
ance with rule 21. Where a ;andidate renders 1mixc
service, that is to say he renders a part of such ser-§°. ;

vice on trading 'sh‘ips;,Y a part on non-trading ships and ith ll;"'s"']“d

a part on fishing vessels, all sucl service shall  be Y i‘}' "Kftci
counted towards qualifying sea.service. ALY = |

such shipg!
Dfficer, Me

(7) Where watch keeping service of any officer ind 22 SC“"?E
cludes doubled watches during a. voyage, only two-§ (1) Sea ¢
thirds of ‘the actual watch keeping time so served shal depactment |

count, subject to a maximum of 9 months. " “&q by deck]

. (8) The qualifying sea scryicc or as the case may, hat commu!
~ bey watch keeping seryice will be reckoned calenda §

‘ . 'y - ' ¥ -

-

o
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smonths i.c. the time included between any given date ~ - Coast guard shall be assessed in accordance with 'sub- - *
%I any month and the preceding day of* the following"* *  rulés '-'(.2),,'_'1{3) and (4) subject to a maximum_ of 30
month inclusive. The number. of completed. months . - months,” The. period so assessed shall’ count towards .
dhall first be computed, after which the number of odd = qualifying seryice' for examination for: Certificate =~ of * 7, .4
Jdays shall be counted. | When computing total service " Competency as Mate of fishing: Vessel ard- the‘candi- . . .
the odd_days shall be. added together and reckoned at * - date shall be permitted to appear for this examination, b ]
20 days a month, il T N ) el providcd;hﬁa“‘fulﬁls the requirement of rule 4, 7%

SR T '(2)"Sea(;;ervice performed in the capacity of a sea~ |

3 e p T AT il N : o b0t mangin the deck department or as member of general
& (1) Qualifying sca service required under -these | 7 hyrnose crew of a trading ship shall be’ counted in,
les for examination) for Certificate of Competency - =~ VR R e D et R h )

Q.-;Scr.wcc on_'_}f{gdmg Ships @&

b

i fishing vessel, shall if rendered on a trading ship, - full, s i o i R G S e G
sount in full, subject to the provisions of rules 4 and . (3) Sea service performed by sailors'in the  deck ot
RO, "l : e AT B 3 .. ' department  on board sea going ships of the Indian © . |
"‘(’)-Wl e ‘ : - B AL LOTEL B Navy and Coast guard ‘shall be assessed at twb-thirds 1 &
-2 1¢re a candidate has served on a trading ship ¢ the actual service claimed.” > 5@ . 0 ol i
gagthcr than an Indian ship, his sea service shall" ' be "/ % 0. it S e x S o RS [
‘ssessed in accordance with the provisions of this. = (4)'Sea scrvice performed by visual signalling sai- . - Lt
‘ule, provided that such service is supported by testi-  lors'in the communication branch on board sea going: i ti . LA
donials in accordance with the provisions of rule 1] ships of the Indian Navy and Coast guard 'shall be

’ i ; «assessed at one-half of the ‘actua) service claimed,
4l I, Service on Non-Trading Ships e ; AP bl - ; j
4 A S o ' 23. Merchant Navy Officers - . .
# (1) Sea service in the following types of ships which = ' =7 - .'N AR, R S e
dre fitted with mechanical means of propulsion ¢ - (1) Notwithstanding anything “contained in “‘sub- .

md which 80 to sea, shall _be submitted to the - | 'rule (3) of rule 5, any candidate who holds the Certi-

<hief Examiner for consideration.  Any decision re- . /‘ficate of Competency as Secorid . Mate of a foreign -

jrding acceptance of such service and the extent up- . .going ship or Navigational Watch Keeping  Officer !

0 which it may be so accepted, shall be final '— _. granted’ under  the MerchantEShipping ,»(Examinal_ion.‘ i
Bte) Ships criploved -k : it i ae .o of Masters and Mates) Rules, 1979 shall: be “cligible- e U
e d)géi's P lu(:pppcr yt?argcz p;ﬁf)t 32‘:&?;‘.“":“5\5‘:‘? vcif « +for the examination for Certificate of Competency as =~ | fid
e S srgts Saesdan P e Skippér of fishing vessel grade 1I, provided that he has JHmh
e N 2 : 0. oat least 18 months watch keeping servicé on trading: - s ol
. ..b) Light* house tenders;* wetige w o ues e oo ships and has srved at cleast 6 months: on a. fishing . fiti
*—5? () Cable “ships: : : Ul 4 wvessel of not less than 15 metres in length on duties” .-

. 4 - : » ; associated with ' fishing and bridge’ = watch " keeping s
_‘%_(d) Oceanographic, exploration or research vessels; - ihder the supervision of a qualified officer. - = . . °

+ (e) Offsl ly shi in offs illi B St o TN
fpt(::;ticms? Tre; supply ships uscq & oﬂrq}mf'c erlling (2) Notwithstanding anything contained in sub-rule -

i : . ; %« 0 (3) of rule 6, any candidate who holds Certificate of %< - .|
& (O Excursion - ships; j AT e - Competency as First Mate of g foreign going ship or '
(9 Tugs employed ‘beyond smooth and partially Mate of a home trade ship granted under the Mer- el
amooth’ waters; and it ; chant Shipping (Examination of Masters and Mates) RPEREL

2 ¥ Rules, 1979 shall be eligible for the examination for:

;:(h) Pow i propelled yachts. ' + Certificate of Competency as, Skipper of fishing vessel d it
1(2) Sea scrvice on-such ships shall be assessed tak- grade I, provided that he has at’least 3Q months wateh =~~~ §
g into account — » ! v+, keeping service on trading ships and ‘has served at '
(@) area of operation; ilx ; least 6, months on a fishing vessel of not less than 2450 s
- ; ; ity metres in length on duties associated with fishing and {

¢ (b) length of voyage; gt 2 5

it ;

‘ : M , - bridge watch keeping un'.der the supervision of a qua-
5 © actfuéi_l period of stay in port and at sea dnd the = Jified officer.” © " e Era :
Jature of o tions i i e : : ! Frt e L e
8 perg fons performed in' port and ?t sea‘,_‘ (3) Every such' candidate shall also comply with ! 1

nd - : H
;n - i . = . Isub-rules (1), (2) and (4) of rule 5 or 6, as the case L
' (d) nature of duties performed by the: concerned . may be, but he shall be excrapted from"the erxaniina- o
gfﬁqcr beyond watch-keeping duties if any. i tion in parts A and C.as specified in sub-rule (") of = - L
© (3) Application for assessment of sea service on IP,IES 5 and .6‘ ; i SRRy U

such ships shall be submitted through the Principat = A L5
fp:ﬂicer. Merchantile Marine Diepartment of any district 24, Indla\m Navy Officers
Mth testimonials giving details of particulars required
2y sub-rule (2). Such testimonials shall be endorscd
Jy. the Masters and the owner. . '

5 1) Any‘ﬁ*lidshipman or. commissioned special duty';
- officer in the executive branch of the Tndian Navy

. : who has served on a seagoing ship of the Indian' Navy :
Eioo g al Sai R or Coast guard but does not possess a full Naval watch ‘ el
, Seame .'“151 Naval S‘”"’_rs : 4 keeping certificate shall be eligible for the examina- - i

(1) Sea service performed by seamen in the deck tion for Certificate of Competency as Mate .of fishing = - 3
iepar;tmg:nf of a trading ship and sea service perform- - vessel, provided he complies with rule 4. Sea scrvice.
)d by deck sailors or by visual signalling sailors in of such officers shall be assessed in ful] towards quali- 1
hat communication branch of the_Indian Navy and fying service, subject to a maximum of 30 months. .

. : i . b : . i
' ‘ o P RN 5 S u;ﬁ,ﬁ,m.s.ﬁ-wwrm.hmwmnrﬂf
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~(2) Any commissioned officer_in the . cxcclhuvc 28, Application of Indian Navy ‘Oifl°€!§: Wy > ct_lobhm
brancli. on the Indian Navy including a special duty = oo M R, e g Y, debatr
officer, ii"possession of a [ull Navy watch kee ing cer-~ " (?) Any mlldsh_npl:nany or ..x.ecutxvc !_(_)t"‘1gqx'-¢lrr}«,...l he these
tificate shsll be eligible for the c\rxamimilionr}orE Cer- -»+indian Navy including a:special duty: officer satisfy-§ subjec
. > : - Bohs S€I - ing the requitements of fule-227may apply for appear-§
tificate of Competency as -Skipper of ~ fishing - vessel " in%r fo tt-l?c cxamir?ac:ion'i: he: Yo P?i]fc d fog&, set] 21, P,
grade I or Grade-11, subject to sub-tule (3). : o i AppendigiE i ISR gearv. 4. b
e Y o ; PR oot RRLIENE S Sy S TR R o | 4 n
~(3) (a) Notwithstanding ‘anything contained in sub- 4 S (2) Every such_ application shall’ be “accompanied § appro;
rule (3) of rule 5, every such candidate shall be eligi- 4o certificate of *birth,- certificate: from  Chicf of Naval§ ing ta
ble for cxamination for Certificate’ of Competency as " Staff. or any othér. pe rson~a1Jpoime:]‘-by"-'him Ponthisk
Skipper of fishing vessel grade 1I, provided he has at behalf stating -the full particulars of -Qualifying. sea €
“least 18 months watch keeping service after obtaining - ¢ Liice or, as the czise-may be, watch Keeping service 4
the full Naval watch keeping certifieate and he has _ " performed by the candidate in the Indian Navy along § (
served at least 6 months on a fishing vessel of mot - i} hariiculars in respect ofthe Naval: watch keep-
.Ig:ss_thaq 15 metres in length on dutleg-assncmled wlt!l : ".'fing certificate”and’ off -aﬁy - training'_ indergo llli':"’ifl* thel ° («
fishing ‘and bridge watch keeping 'under;,t'ﬂe SUpervi- - ning establishments  within {the meaning of rulef,  (
sion of a_qualified, officer. oy 25, testimonials in accordance with rulev1l in respect§
: . : Soh . . - f sea service in the Merchant” Navy- and on board§ = (

(b) Notwithstanding anything contained in  sub-, U‘_ e NartiRoate - - ¢
rule (3) of rule 6, every such candidate shall be eligi- . fishng Vie”el?f lfa nany .a‘nd_.C’g‘r}lﬁcn;:_,‘ 0?‘ Compclcncy ?
ble for examination for Certificate of Competency as -F"' setvice, IL-.any. R ST P | )
Skipper of fishing vessel grade I, provided he has at ©(3) Application shall be made &(; the - Principal} Wauti:
least 30 months watch keeping scrvice after obtaining -~ Officer,” * Mercantile - Marine. . Department © ol time
the full Naval watch keeping certificate and ht has -’ ‘the port of examination opted by the « candidate} shall |

; served at least 6 manths on-a fishing vessel of not less ~ - through the Chief of Naval Staff so as 1o’ reach’ him} -ubmi
thar] 24 metres in length on qmws associated with . pot later than one month. before the. date’ o com ¥ comm
fishing. and pn_dr:c watch keeping under 1]1?-' supervi- . mencement of examifation: . Fee %Pcciﬁcd in Appen-f chall t
sion of a qualified officer. 2iiu A 3 dix “H’ skall be forwarded to-thi¢ Principal, Officer§ ing of

_ (o) Every such candidate shall alse .comply - with direetly. .- LY e SRR ASENG s t 1o ha
sub-rules: (1) (2) and-(4) of rule 5 or'6, as the case . 27. Places and dates of examinations LRGN § ;glrmarj
may be.’ s ‘ ; R i Ry v peri

y » - . (1) Examination for Ceytificate of Competency pres-4 of Ch

25, Remission ‘in sea setvice for Indian Navy Offi- ' cribed in these rules.shall be held in the: Mercantile} tables
cers ; : ¢ o S ‘Marine Department at Bombay, Calcutta,” Madrasid approj

- o A1 L : : Visakhapatnam and Cochin and af any ‘other~porty

((]1) Any midshipman or cxecutive officer of the - pgtified by.the Chief Examiner in this behalf. * = ] 32, I
Indian Navy appearing for examination for any Cer- = = 2 RN G PO e
tificate of Competency as Mate of fishing vessel shall = (2) Written examination ‘for ca;h qu;{ shall  be F‘(-E;ﬂ

“be eligible for remission in qualifying sea service as held on the dates, and times to be 001."19‘.‘.‘3_){],‘2"_1_‘2. ii‘l'-:‘trui
specified in sub-rule (2). subject to a maximum of 12 . Chief Examiner. g e ST con i
months.  Such-remission shall however not be appli- (3) Date and time for oral and -signals examinationy natior
cable to service ‘on fishing vessels as specified in sub- . chall be fixed by the Examiner and sufficient advancep fishin,
rule (3) (a) of -rule 4. - notice thereof shall ‘be given ‘to the candidates. -3 o¢ an

. 5 . Sh- " L .

(2) (a) Time spent by Naval cadets at the Natidnal 8 oy L L tions
Defence Academy. Khadakvasla shall be counted as 28. Punctuality o date
sca seryice of 6 months, provided the candidate has .. =~ Fvery candidate shall present himself in the.exami-} 33
completed the training and has succssfully passed the nation hall prior to the commencement of examinasf. =~
final examination conducted by the National Defence tion at the appropriate hour. Lats comers shall notf  An
Academy. A " s be admitted for examination except under -specialf other

(b) Time spent by Naval cadets or Sub-Lietitenants . circumstances Where the Examiner is satisfied that} supp!
undér training at the Naval Academy; Cochin shall _ detention was caused by reasons beyond_the  contral to re
count at one half rate towards sea SCI'V.iéc required of the .cendidate. The decision of lhIC ..Exmlﬂillgf’.l‘. 1ents
subject to a maximum of 6 months, provided the can-~ - - such, matters shall:be final. N Rt il docus
didatg produces a certificate from the Naval Head- - s il . F A retain
quarters showing 'his ‘satisfactory -attndance at  the 29. No person. other ‘h?ﬂ,‘b‘_hoi"le WEIO?C t?]'}“cs -1¢8 denie
Naval Academy, : ; _ quire th;m] to bc‘p{e,scnt will be.a “Y’? in ”g _cxamf- in 1l

) E Nl : nation. hall. - 2 RN CeG 0 appe:

(¢) Time spent 1}1 training courses by an officer ' A ‘ . replac
not helow the rank”of acting Sub-Licutenant af ~the. . 30. Loosc papers and books - L uw il LT
IN.S.+‘Venduruthy’ shall count at one half rate to- Save as provided in rule 31, no candidate shall
wards sea service required, subiject to a maximum of keep any loose papers, reference books o dthernoted 34,1
6 months, provided the candidate produces a certifi-- "5 plications in the examination hall. - Any. such} No
cate from the Navil Headquarters showing his satis- papcr, books, publications or notes shall’be -cleared f out |
fnc{m'y ;I,tvml:mce at such courses. out of the cxamination hall befor: _-:ommen,c:cmcnﬂ_PaDCl

(d) Remissions in sea service claimed under this ‘of the examination. ~ Any default by any candidate § a_cu
rule shall be in addition to those provided in rule 17: ¢hall be deemed to be a misconduct within the mean-. his ¢
subject to a maximum of 12 months. ing of these rules and the defaulter shall be.deemed dfﬁ:"

»a?-nnr-ﬁ--.-—muqhq-.: B e ——
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Ata have failed in the cxamination. He may also be
dgbarred . from appearing for any examination under

subject to.the approval of Chief Examiner.

()
£

+31. Provision of publications and tables

uppropriate examination be supplicd with the follow- -
4ing tables and books, namely :— ;
(2) Admirality. Tide Tables for the Atlantic

Ocean and Indian Ocean.
(b) Indian Tide 'tables for Indian ports.

(c) Nautical Almanac.

(d) International Meteorological Codes for wea-
ther reports; and

(c) Trim and Stability particulars of a sclected
fishing vessel.

(2) Candidates shall be required to bring their own
iNautical tables including Logarith-mic tables at the
time of the appropriate examination. Such tables
ishall be free of any hand-written notes
tubmitted to the Examiner for scrutiny before the
Jcommencement of the examination. Any  default
“rnall be deemed to be a misconduct within the mean-
ting of these rules and the defaulter shall be deemed
\lo have failed in the examination, - He may also be
‘Gebarred from appearing for any c¢xamination for a

Zperiod not exceeding 3 months, subject to the approval—

iof Chief Examiner. Nories and Burtons Nautical
tobles shall normally be permitied for use at the
§appr0priate examination.

f?. Instruments

4 Candidates may, subject to prior permission of the
‘Examiner, bring into the examinaticn hall their own
dnstruments and use them for answering papers.
‘Candidates other than those appearing for the exami-
‘nation for Certificate of Competency as Mate of
\fishing vessel may be permitted to use a slide rule
‘or an -electronic calculator havin four basig func-
tiens and a single memory. In either case the candi-
date shall be required 1o show th: full working,

-

¥ .
‘33 Damage to tables, books or instruments

§ Any cardidate ‘who defaces, blots, over -writes or
otherwise damages any tables, books or instruments
suvplicd by the Examiner for his use shall be lizble
o replace such damaged tables, books or instru.
‘ments by new ones. Until such rzplacement is made -
‘documents submitted by him under rule 10 shal] be
retained by the Examiner and if such replacement is
lenied the candidate shall be decmed to have failed
in the examination and shall not be permitted to
appear for any examination subsequently until such
replacement is made., ‘

¢

34 Leaving examination hall

i No candidate shall leave the examination hall with-
out permission and without handing over his answet
paper to the Examiner. Under no circumstances will
a candidate be allowed to lzava the building while
his examination is in progress. Defaulters shall be
deemed to have failed in the examination,

r; 276 GI1/87—6

“these rules for a period not exceeding 6 months, °

(1) Every candidate shail, at the tme of the .

Y

_ shall be as specified in Appendix

*
R e i

35. Answer papers

(1) No candidate shall work out problems on any
paper except the answer papers supplied to him. Blot-
ting paper supplied to candidates shall not be used
for rough working. Such blotting papers ‘shall be
returncd to the Examincr at the end. of each  day.
Defaulters shall be deemed to have - failed in = the

. €Xamination,

(2) All work on ‘answer papsrs shall be in ink .

‘but sketches may be drawn in pencil.

(3) Answer shall be written in
hand. . At the commencement of
question its serial number. shall be
hand margin of the answer papor.

clea; and Jegible
answer for everv
written in the lefi

36. Copying during examination

Copying from answer papers of other candidates
or use of unauthorised books, publications, rules
for .other manuscripts whatsoever or affording any
other candidate assistanicz for copying from his own

~ answer papers or otherwise communicating with any

-other candidate any information shall be strictly
prohibited. Any such defaulter shall be desmed to
have failed in the examination. He may be also be
debarred from appearing for any examination wnder
these rules for a - period not exceeding 6 months
'subject to the approval of Chief Examiner.

37. Misconduct ‘ t il

Save as otherwise
date found guilty of any misconduct, including inso-
lence to Examiner or other examination staff or im-
proper or disorderly conduct in the examination shall

0 a breach of any of these rules may be liable for .
‘punishment in one or more

I of the ways specified here-
In under, namely :

(1) Where the eXamination*has not commenced
or is not completed ths candidate may be
_debarred from appearing for or, as the case

may be, to take further part in-the exami-
nation, '
\

(2) Where the result of the !cxaminatiun is
declared, the result of the candidate riay be

amended subject to the approval o the
Chief Examiner. '
(3)ﬂ Where the candidate has - been declared

successful in the examination but hits not
been granted the necessary certificat2, the
certificate may be withheld for such period
as may be decided by the Chief Examiner.

(4) In addition the candidate may be dedarred
" from appearing in any examination under
these rules for such period as may be
specified by the Chief Examiner, :

38.7 Syllabus

Subject to tne provisions of rule 48, a candidale
may apply for examination in any part or parts of the
examination for the Certificate of Competency for
which he is eligible, as specified in sub-rule (1) of rules
4, 5 and 6. Syllabus for the examination for all parts
g &

provided in these rules, a candi-

TN TN WA ¢ VR s S A A
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39. Written examination :

(1) Subjects in written part of the examinatipn
for each grade, time allowed for answer
ing question paper for each subject total
marks allotted to cach subject and the
percentage of marks required to be obtain-
ed for passing that paper and the - written
part shall be as specified in the following

tables :—
Fishing vessel o Hours Total Passing
Marks.  percent-
. : age
(a) Seamanship, safety & 3 150 50
watchkeeping
(b) Meteorology 2 100 50
(c) Navigation 2 200 70
(d) Chart work 2 150 70
ToTAL , “lcon Y60
Skipper of fishing vessel grade-II
(a) Practical and Principles of
Navigation. 3 200 70
(b) Chart work 2 150. 70
(c) Construction and Stability 3 150 50
(d) Navigation Aids 2 100 50
ToTAL ‘ 600 60
Skipper of fishing vessel grade-1
(a) Practical and Principles of 3 200 70
Navigation
(b) Chart work 2 150 70
¢ Construction and Stability 3 150 50
(d) Navigational Aids 2 100 50
TOTAL : 60

(2) Any candidate failing in’ this examination for
any Certificate of Competency through scrious weak-
ness shown may, subject to the approval of the Chief
Examiner, be required to attend a course of ins-
truction at an approved institution for a period not
exceeding 6 months; before the permitted to re-
appear for this examination.

(3) A certificate from the head of the approved ins-
titution concerned showing period of attendance, con-
duct and proficiency attained during such a- course
shall be considered to be adequate proof for per-
miting the candidate to re-appear.

40. Oral examinations :—

(1) Every candidate for thc Oral part of the exa-
mination shall present himself for such examination
at the appointed time. Any candidate failing to do
so without reasonable grounds shall be decemed to
have faifed in the examination.

(2) Anv candidate failing in this cxamination for
any Certificate of Competency through serious weak-
ness in practical knowledge may be requirsd :—

e ————— T T

g

(a) to perform further sea service for 1 period tion, the}
" not excé¥ding 6 months andjor. . "4 1 such cod
(b) to attend a course of instruction at an insti-§ () _Fj
tution for a périod not exce¢ding ( months § mination
before being permitted to re-appeai for this | the exan
inati it (F bt and s BB LTI AR i
smsiioation; SR B 4. Lo
(3) Such sea service may, be performed in ¢ ny capa- | D A
city on deck of a fishing vessel and provision:: of rules ¥ l( )39
17 and 25 shall not apply to such additional service. § ™ 5 >

Attendance at the approved institution shall have fo ggtets als
‘be proved by a certificate from the head of the ap- o2

-proved institution concerned showing period of at-§  (2) sui
tendance, conduct and proficiency attained during § of auth
such period. ‘ ARG DA addresse
; o e h
41, Signals examinations : B Gl R :I()J)thlpztej
(1) Every candidate for the signals part of the exa-: 3 certificat
mination shall present himself for such examination { @)U
at the appointed time. Any candidate failing to do sO ¥ pyaminer
shall be deemed to have failed in the examination. (2) shall

(2) (a) In the morse flashing test specified in the § cate of §
syllabus two-third of a mark for each correct letter § issued un
or numerical of the test card and five marks for cach cate Of‘j
correct word of the spelling message shall be alloted. | ;
The spelling message shall consist of 12 words. 45. Ins i

(b) In the semaphore receiving test consisting of ) [[:
25 words four marks for each correct word shall be } tion it is,
allotted. ! to have p

(3) A candidatt; obtaining 90 per cent of the total § :lﬁ)pear fo
marks separately in morse flashing and semaphore § casc §

}

tests shall be deemed to have passed in the examina- of Sé’n:lﬁ%
tion subject to his satisfying the Examiner of his pro- 1ssued toj
ficency in the remaining topic specified in  the @) Su d
syllabus for the appropriate grade. : examine d
42, Re-examination :— R vice; o8

Any candidate may present himself for re-examina- Provided

tion after one month has elapsed since his last at- is satisfied

tempt subject to provisions of rules 29 and 40. | sexvice o

‘ was not di

43, Partial passes :— { on the pa

o xaminati

(1) Where a candidate passes in any one or more ;etenlcya;l

parts of the examination, he shall be deemed to have § ‘o, qidate |
passed the examination partially and such partial}§ oo oice

pass shall remain valid for a period of 12 months i

from the date of examination. ‘ 1 46. Exddon

Provided that the Chief Examiner may, in special ) Ay

circumstances, extend the period of validity of partial { issued un
passes by a perind not exceeding 2 months, from the

(2) Where any candidate fails to pass in all the re- such awa
maining parts of the examination Curing the period Certificate
of validity of a partial pass he shall be required to’ meat on
appear for that part or parts again as hts nexit attempt.

©@ An
(3) The results of a candidate who passes the exa- | tency issu
mination partially shall be indicated in the form set of the ce
out in Appendix ‘F’. The candidate may also be given | Same to |
the results of the examination ‘in the form set out in | 12ting to
Appendix ‘K’ if he so desires. Both the forms prescrib- cate of C

ed shall specify the date on which the candidate has . (a) |
passed in the respective part of the examination, the
date on which he is eligible to appear for his next
attempt and, where a candidate is requircd to per-




i
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form further sea service or attend a course of instruc- "

vtios, the period .of such sea service or attendance at
“such course.

© (4) For the purposes of this rule the qate of exa-
“mination means the first day of the month in which

ithe examination was held, -
44, Letter of Authority :—

& (1) A candidate who passes examingtion under
“rules 39, 40 and 41 (and holds the additional certifi-
cates as required by rules 4, 5 and 6), shall be deem-
ted to have passed the whole examination.

(2) Such successful candidate shall be given a letter
~of authority in the form prescribed in Appendix ‘L’
addressed to the Principal Officer of the port opted
+by the candidate for delivery of the Cerlificate of
wCompetency in exchange thereof as and wheh the
certificate is ready for issue,

(3) Unless cancelled by or on behalf of the Chief

“Examiner, Letter of authority referred to in sub-rule
(2) shall have the same effect as if it were a Certifi-
‘cate of Competency for the respective grade properly
vissued under these rules until such time as a Certifi-

_'icate of Competency is issued to the candidate, -

~45. Insufficient service :—
g (1) If after declaration of result for any examina-
‘tion it is discovered that candidate who is declared
(o have passed the examination was not entitled to
-appear for it for want of sufficient sea service or, as
the case may be, watch-keeping service the Certificate
of Competency or Letter of authority shall not be
issued to him.

1 (2) Such candidate shall be equired to be re-

examined after he has completsqd necessary sea ser-
‘-‘.,Vice. or, as the case may be, waich ckeping service.
: Provided that the Chief Examiner may where he
s satisfied that the error in the calculation of sea
service or as the case may be, watch keeping service
was not due to any fault or wilful mis-representation
on the part of the candidate, dispense with the re-
examination and in such case the Certificate of Com-
petency or Letter of authority may be issued to thé
candidate after he has made up the deficiency in the
éscrvice.

46. Eddorsement of Certificate of Competency —

' (1) Any person holding Certificate of Competency
Jissued under these rules may, on receiving any award
from the Government, submit evidence relating to
such award to the Chief Examiner together with his
Certificate of Competency for an appropriate endorse-
ment on the Certificate. )

(2) Any person holding a Certificate of Compe-
tency issued under these rules may, on obtaining any
of the certificates specified herein under submit the
same to the Chief Examiner for an endorsement re-
lating to such Certificate being made on his Cerlifi-
cate of Competency, namely :—

(@) Certificate of Competency granted under
Merchant Shipping (Examination of Mas-
ters and Mates) rules 1979,

L= RNy e s - ~t R

o T T AP L v
e T ¥

(b) Certificate of Proficiency as Radio Officer
issued By the Ministry of Communications.

7 o

" (c) Radar Maintengtfce Certificate issued or ap-
proved by the Ministry of Shipping and
Transport, s ‘ /

(d) Certificate of Service granted under section
80 of the Act. ~ i

47. Issue of Certified true copy of Certificate of

Competency .—

(1) Where a Certificate of Competency or a lettes

of authority issued under these rules is destroyed or

defaced or otherwise lost the holder may obtain a
certified copy thereof from the Chicf Examiner. Ap-

 plication for such certified copy shall be made in the

form prescribed in Appendix ‘M’ to the Chief Exami-
ner through the Principal Officer of the Mercantile
Marine Departanent of any district. Such application
shall be accompanied by a declaration cxpiaining the
circumstances in which the original Certificate of Com-

petency or the Letter of authority was destroyed, de-

faced or .otherwise lost. The declaration shall be
made in the presence of the Principal Officer to whom

-the application is made for onward transmission to

the Chief Examiner.

(2) Every such application shall be accompanied
by appropriate fees specified in Appendix ‘H’.

Provided that no fee shall be payable where the
cause of loss of Certificate of Competency or
Letter of - authority is a shipwreck or a fire on
board a ship.

48. Removal of difficulties :—

(1) Any candidate who has passed the examination
for Certificate of Competency under the provisions
of Merchant Shipping (Examinations for Skippers and
Second Hand of fishing vessels) Rules 1964 shall be
eligible for the examination for Certificate of Com-
petency under these rules as d:tailed in the table
below :— ;

Grade of Certificate of Grade of Certificate of

Condition
Competency under 1964 Competency under these  precedent
rules held by the rules for which eligible.
candidate
(4) Second Hand F.V. Skipper of fishing vessel  Ful! com-
; grade-1I ' pliance:,
- withrile 5
(b) Skipper F.V. Skipper of fishing vessel  Full ¢ym-
’ grade-I plianc:
with r.ile
6

Provided that, at the time of coming into force of
these rules, any candidate with 24 months servie in
effective command of fishing vessel of not less than
24 metres in length or 36 months service in effective
command of fishing vessels of less than 24 metr:s in
length after obtaining the Certificate of Competency
as Skipper F. V. under 1964 rules, shall be exem pted
from the written and Signals parts of the examination
for the Certificate of Competency as Skipper of fish-
ing vessel grade-l as specified sub-rule (1) of
rule 6.

TP S p——
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(2) Any candidate who has appeared for an exami-
nation for Certificate of - Competency under 1964
rules and is not successful in that examination on the
date when these rules come into force, shall be per-
mitted to ‘appear for an examination for Certificate
of Competency as detailed below ":

Certilicate of Com-
petency under

Equivalent grade of Condition
' Certificate of Competency precedent

rule (2)

! (4) Any candldate who has passed in the wntten b 2
part of the examination under 1964 rules but has not{

be a partial pass in the respective examination for the
equivalent Certificate of Competency specified in sub-

rule (2) and the candidate shall be:permitted: to ap—f’ Typ

pear for the written' part of the' examinaiion’ for the
equivalent. _Ceruﬁcate of Competency spec ﬁed in sub—

q -

e e e N ol s
P tand St bl Bt Bl ekl

1964 Rules under these rules .
S B passed either the oral orthe signals part of 'the exa-{ .
(@) Sccond Hand (F.V,) Mate of fishing vessel ~ Full com- ~ mination shall be permitted’ to: complete the signals §
. pliance 6r oral part of the examination for the: equivalent’ ]
_ , with rule 4. Certificate of Competency * specified in‘:ub-rule (2){. ¢/ |
(b) Skipper (F.V.) | Skipper of fishing vessel  Full com- but such candidate shall be granted a Ceruﬁcate of, 11, |
: grade-Il ' pliance Competency under 1964 Rulcs T SR k12,
with rule ' ' Es 13, 4
5. (5) A valid partlal pass in" wrlttm, 51gnals or oral‘ 14
parts of the examination referred to'in sub-rules (3) 15
; and (4) of this rule shall be valid for a further periodd 15
(3) A partial pass in signals and oral parts of the of 6 months from the date when these rules come | 17.
examination under 1964 rules shall be considered to into force. g ® 18, .
- R T
5 d . 201
APPENDIX-A s S 21, S
i g 'i‘ o (
Rul T
Sece ule 2 (;y) PR " 22, .
: { 8. No, 4. S iets i il - 23
.  RECORD OF SERVICE b S e Ly
Signature of holder : ; ' e -
ZIk - St
’ . X No.
Signature of attesting authority Photograph " | ______!I
- of holder 1
Name .. ‘
Address i
*' - - : X
Name and < scal of iésuing |
. . ; ) joct - 1, T
. (Please sce notes on last page) authority .
" Name of holder in full - % 3T
(BLOCK LETTERS) : g fis
s s 4. Tl
Rank/Rating y j 5. Ti
Name of Father/local guardian i o
Permanent home address 1
. .
Date of birth : Place ,
Nationality
, ' Issuec
Colour of hair Eyes Complexion Gove
Identification marks India.
g To
Academic qualifications
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pe of Certificates

CERTIFICATES

‘No..- { . Date of issue & Place - f

— -
Date of issue

- Continuous Discharge Certificate
. Passport |

s i’

N

e

- Naval Sea Service Certificate B 430
. Pre-sea Training Certificate = 2on > -3 0
- Radar \Observer’s Certificate

- Life Boatmen’s Certificate , ot
. First Aid at Sea Certificate - : ! i
- Survival at Sea Certificate 4 L

. Fire Fighting Certificate

- 'Radar Simulator Certificate

- Radio Telephone Operator Certificate Yohn 1 e

- Elementary Fishing Technology Certificate i . by
- Advanced Fishing Technology Certificate AT

Pt bt otk Bt > | .
SUubLN—CvuLALN= | P

ot
~1

. Watch Keeping Certificate

ot
© %

. Mate of Fishing vessel Certificate of Competency

. Skipper of Fishing Vessel Grade-11 Certificate of
Competency. .

S

[ RS
el

FISHING VESSEL SERVICE ‘ 0 e

S | Name O. No.

Date & place of

No. | & length of -
vessel

Engage-
ment

Ability

Discharge

a4

Rank Conduct“

s

quriety

Reniarks

. R N R S : S
AR il i S b AR Sl e ] - y " ? o) . in

R T SRR Ko A B

1. This record shall be prepared and issued by the

NOTES

employer to the ratin

g bgfc;re joining the fishing vessel.

2. The entries regarding Certificates shall be filled by the rating as and when he acquires them. - : |

The entries regarding fishing vessel service shall be made by the Skipper at the time
fishing vessel. Any corrections in this table shall be duly attested by the Skipper who m

3. The employer and Skip

This record shall remain

of discharge from the'-
ade the original eatry. | -
in possession of the rating regardless of change of employment, "t - . ...

per should maintain a record of entries made in this document for further verification

or confirmation if any. -

Issued by the
Government of
India.

To

APPENDIX-B

«:\

(Sce fule-ﬂ3‘(2)—r gt
GOVERNMENT OF INDIA

CERTIFICATE OF COMPETENCY .

AS

SKIPPER ‘OF -FISHING VESSEL GRADE I

f

Whereas you have been found duly qualified to fuifil

T TE L el e g

the duties of Skipper of 'Fishmg Vessel Grade I o

-~

4
e ——

n
4
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a fishing vessel, the Central Government in exercise of- its powers under the Merchant Shipping Act, 1958
(44 of 1958) hereby grants you this CERTIFICATE OF COMPETENCY. o . GA R

Dated this day of

Countersigned :
Chief Examiner, ' by e N
Registered in the ST LA R
Directorate General : W RS
of Shipping, ‘ - ( ' N i i ‘
Bombay. : ; ; SR ey Ry
DIRECTOR GENERAL OF SHIPPPING

GOVERNMENT OF INDIA
CERTIFICATE OF COMPETENCY

AS |
SKIPPER OF FISNING VESSEL GRADE 11

b

\

Issued by the
Govt. of India.

To

Whereas you have been found duly qualified to fulfil the duties of Skipper of Fishing Vessel Grade II
on a fishing. vessel, the Central Government in exercise of its powers under the Merchant Shipping Act, 1958

| (44 of 1958) hereby grants you this CERTIFICATE OF COMPETENCY.

Dated this— 0 Ramneaeecticy v
Countersigned : ) , .
Chief Examiner,
K egistered in the '
D, 'rectorate General
of . Shipping, r ‘
DIRECTOR GENERAL OF SHIPPING

Bon. \bay.

GOVERNMENT OF INDIA
CERTIFICATE OF COMPETENCY
. OF
MATE OF FISHING VESSEL
Issued by the '
Govt. of India. ‘
To <

found duly qualified to fulfil the duties of Mate of Fishing Vessel on a

Whereas you have beer ale
vt. in exercise of its powers under the Merchant Shipping

Fishing Vessel, the Central Gov't.
- hereby grants you this CERTIFLGATE OF COMPETENCY.

Dated this —~day of
Countersigned :
Chief Examiner,
Registered in
the Directorate
General of Shipping, ; : '
- DIRECTOR GENERAL OF SHIPPING .

Bombay

T TE A S N PRI

Act, 1958 (44 of 1958) '
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[See rule 7 (1)j :
SYLLABUS FOR ELEMENTARY FISHING TECHNQLOG\fr'

FISHING GEAR AND DESIGN _ A

1. Introduction to Fishing Gear :

2, Classification of indigenous fishing gear
Modern Fishing Gear and classification

E [mtrn_..ma(j)] : WTTT &7 .73 : gararor .
af ' - APPENDIX—C Pl

3 '
4. Basic principles of designing different types of fishing gear-gill nets, trawks, seines, lines, bag nots

traps etc.
5. Mesh and mesh selectivity

6. Netting—knotted and knotless webbing
7. Hanging ratio 3

FISHING GEAR MATERIALS

1. Introduction to fishing gear materials and selection of materials in relation to the
methods. 3 : :

2. Classification of fishing gear materials—Natural fibres and man made fibres—descri
Properties of materials—density, strength, abration resistance etc.—Hard ware
Numbering system of twines and ropes—Denier, Tex, matric and conversion,
Construction of twines and ropes—fibre, yarn, twisting, brading etc,

Steel ropes—material and construction—combination ropes . \
Floats—purpose and types—buoyancy, ext;a buoyancy

Sinkders—purpose and types

FISHING TECHNIQUES
1. Principles of catching fish

NSv s oW

2. Description of different fishing methods with respect to the type of fish to be caught

a. Gill netting—Basic principle
a.1. Simple gill net
a.2. Trammel net
a.3. Combination gill nets ‘vertical and horizontal combinations) :
" a.4. Fishing depth—surface, midwater and bottom—net and drift,
b. Seining (encircling)—Basic principle s
b.1. Beach seine of shore seine
b.2. Boat seinc—Lampara,'purse seine
« €. Trawling—Basic principle .
c.l. Classification of trawls—Beam trawl, otter trawl
d.  Fishing with lines it
d.1. Simple line, multiple hand line and long line.
d.2 Tuna long lining
d. 3JSharp and other fish long lining
e.  Set bag nets—basic principle
e.l Stake nets

f. Trap fishing—Basic principles

DECK EQUIPMENTS

1. Introduction to deck equipment and their purpose

2.  Different types of deck equipments for various types of fishing
2.1. Trawl winch

2.2. Purse scine winch

fish and fishing

ption and details,
materials,

e 3 S, M e bt b e 5
Bt Badbo . - ety - 35 O R Ay
e x pane x T
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NI e
" Various types of deck layouts for different types of fishing’ including comblnatlons
1.0 Gill netters—

2.3. Combination winch ‘ |
2.4, Net winch (net drum)

2.5. Line haulers/gill net hauler aud gurdle long line hauler

2.6. Hand reels : |

2.7. Fair lcads i R T
2.8. Power block and transfer blocks e B s B
3. - Working principles of the above S
FISHING ACCESSORIES
Otter-boards, kites or elevators, suppressors, cams , _trawl heads-—-ppr.pc_)s.e
Floats, sinkers, Danleno—purpose

Purse rings, shackles, thimbles, G. llnk Kelly’s eye, w1th-stopper Lmk
Chaﬁng gear,

ek
_y

Ll

DECK LAYOUT

“Bow pickers, stern picker and reel glll netter i3 b Va3 ——* P
2.. Trawler— : '
Stern trawler, side trawler and out- nggcr trawler
3. Purse-seiner ;
4. Long-liner

5. Combination vessels etc. (Trawler-purse seiner, trawlcr gill nettcr,,mulupurpose) Gy

VII. FISHING BIOLOGY AND FISH HANDLING i A : : QL

Marine environment _ , : AN
. Migration of fishes -. : - et

Marine Fisheries of Imdia s "

Handling of fish on board

:“'?’!‘-’5‘

(

VIII. OCEANOGRAPHY AND MARINE METEOROLOGY

IX.

X.

T T S
!
t

(=

“Atomosphere, Atm. pressure, water vapour in the atomosphere, vmblllty, clouds

2. Pressure gradient and wind. General pressure and wmd dlstrlbutlon in the Indian Ocean-—penodlc
. and local winds i : . o 4 3

3. Weather messages : ' : g .
4. Net instruments normally used in fishing vessles

'

FISH FINDING
1. Elementary acoustics :
2. Electronic equipments used in fishing

FISHING GEAR PRACTICALS ' . gl

Basicnetting—meshbar, mesh size—stretch mesh and cross mgsh (Run with the mesh and across mcsh)
‘Net making implements—Needle ' and guage ‘ 15
Basic net making—practice with trawl knot reef knot (square knot double knot etc)

Shaping of netting by traiding—creasing, baiting

Shaping of netting by tailoring ,

Hanging (mountiﬁg) of netting, Top & side mounting, different methods Hanging ratio.

Joining of netting ' !
Mending

R

Splicing—rope splicing and wire rope splicing

g

L"{l T II

~ " |

Z Oy
e

IL.

e W .8 NS ottt 7

I,

O L i

ke s R R T
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E (See rule. 7 (2), i RN B Y 1
SYLLABUS FOR ADVANC!:D FISHING TECHNOLOGY COURSE ! !
{L  FISHING GEAR AND DESIGN - . o VTR fric 12 "*
] 1. Introduction to fishing gear—Basrc principles. of calchmg ﬁsh BT vy i RS STOLE ’ 1}
i - 2. .Classification of modern fishing gear R A _ R 3 $IE i : ,
_; 3. Principles of designing different typcs of ﬁshlng gcar D e O Sl ,;- g Ll it
{ a. Gill pet . A . folty ey A Ch il
; ‘a.1_ Surface gill net) : b Wt - o ; R 1 e |
*  a.2 Bottom gill net} ' ¢ ~ ¢ ™Set and drift .. R o N
a.3. Trammel net | : oo i : i
a.4. Vertical combmanon and horizontal combination net ib i P e e
4. Netting—mesh, bar, stretch mesh, cross mesh 4 ; Al SIS ‘ 1ot ity
5. Shaping of netting braiding, tailoring 3 Rphs 2 G T S ’
5 6. Importance of hanging ratios for different typcs of hshmg gear, with rcSpect to the type of fish : ' 'LI
| Il FISHING GEAR MATERIALS . : g : : : eI R
|.  Different kinds of netting materials—natural and synthetic . i d ey F
2. Selection of materials in relation to fish and fishing mcthods—spccnﬁc grawty, abrasmn rcs:stance v
dlamelcr twist, strength sinking speed etc. s ; 3
1 8 Selcctmn of steel wire ropes and combination ropes-constructlon, ﬂex:b:llty strcngth '
1 1. FISHING TECHNIQUE & ¥, ‘ SRR el ‘
' I. Modern fishing methods . : ot TN L T Sl Y e i
[.1 Description of the important types of modern ﬁshmg mt.lhodq EEAY R : : b
1.2, Recent developments and 1mprovements on modern ﬁshmg mcthods like aimed trawling, pursc seln- i ‘H;
¢ ing with light, electric fishing ete,, _z_ _ £ i ‘l
1.3. Mid water trawlmg-smglc boat’ and two boat RS : v g
2. Gill nets 3 : '[
Simple gill net, trammel net, gill net with vertical and ‘horizontal combmatlons—-—sulface bottom S 1
and column—set and drift. DRREL : Tl ok pio ! SR
4. 13 Hook and line fishing B 5 ; | g E
3.1. Reel hand lines for kalava . ! “.!
3.2. Tuna long lining T
4 . 3.3. Shark long lining : : : bes : 53 Tt . _  b
*% . 3.4. Lining for other fishes ) i ’ e . : l. : *id g !
é 3.5. Squid jigging ' : - . d % g ' : ;
1: 3.6. Trap fishing . | i . i
| .1V. DECK EQUIPMENTS ket i Satan L2
% 1. General deck equipment, winches’ gurdies, line haulch, power blOCkS Heaving net winches-niet drums, recls, i
;3 fair leads, bollards etc. * s S i e § e I ik

2. Deck fishing equipment Lo : |
(a) Trawl which (in line angd paralle (drunt)——dcsc.rip;io'1}, WOrking, _cg_pacity (wire capacity ‘and toad taking.

capacity) speed and selection

(b) Purse-seince winch (as above) ;

_.(c) Combination winches—(as above) : A ! e b il api i
(d) Split winches-- -(as above) i : ' ‘ : g :

© (¢) Net winches—(as above) : e ; : i ¥ tabian 4

(f) Gurdie—Description, working, speed, 10'1d takmg ‘capacity, sclcctlon , ' R g

L

>

: (g) Line hauler— -do- ) ' : 2N W RN A Tt g
176 G1/87—7 ' ] : g . vt ik

N : o I r:

/'l | l 1l

' h ol
(1

o |

e - ! : e e e A it Sy dR i PR O R P T A WG Bt [P L A4 i




Y.

THE GAZETTE OF INDIA : EXTRAORDINARY

ety H.:nt::.m—_—::ﬂ—

[Part 1I—§gC. 3(1:)]

(h) Hdnd Ime recls —dcscrlptmn working capacity and selection

(i) Transfer b[ock»dcsmptmn, working and selection iy )

(k) Trawl eve winch (cable winch) ' Al ‘ : i
(1) Net cable winch

(m) Tripler net winch—description and function ' ' . i

FISHING ACCESSORIES
1 Otter boards :
I (a) Rectangular '
I.  (b) Oval .
1 (¢) V-Form .
1: (d) Vertical curved

1. (e) Horizontal curved-—selection of othcr boards
2. Beams (for beam trawls) description, size. Loyt k2
3. Trawl head (for beam trawls) description, working 'md shapc% : o ; ol
4, Kllcs/clwators —deqcrlpnon working and types
5. Suplcssms—du;cnptlon working and. types
6. Danleno—function, types and description
7. Floats, sinkers, bobbins, ground rope etc. :
function, description, types, selection , S ;
8. Purse-rings, cod end rings, shackles, swivels, Lhunbles«-—l‘unctlon dcscnptlon typc and selectlon :
9. Fair leads—function, description and shapes :
10.  Bollards, cleats, capstan etc. -
11.  Hydrographic winch-purpose ! :
Vi. DECK LAYOUT. ST A ey
1. rGlII netter \ : . ' ; :
Type and size of chscl dcck space, position of engine, deck layout for efficient operation, msml!at:or of tho
a ppropnatc deck equ}pment for handlmg the gear (bow picker, stern picker, reel glll ncttcr)
© 2. Trawler
2. " (a) Stern trawler

Type of winch, 1ypc of fairleads, type of gallows positioning and msmllatron arrangcmcnts for ramp

type stern trawling, leading of towmg warps, arrangements for heavmg cod ends, arrangemgnts for out-
rigger trawling.

A %

(b Side trawler— : ot i ' ' '

Winch, fair leads, gallows, towing b]ocks——type; size sclcctmn positioning and msta]lanou ;
(c) Out- nggcrtrawler 3 S ; _ i o ¥

Type of winch, fairleads, outrigger beams (size and length), selection, posmomng and mstall‘al:on .
(d) Purse-seiner - : $ i

(d) 1 Purse-seine winch (type, capacity, spccd—sclcctlon positioning :md installation)

(d) 2 Purse davit—type;- posmomng and installation (Port-side or starboard mdc«—-du'ccnon of

cncircling—
clock ms.ej.mtrclockmse) .

(d) 3 Bow thruster, stern thruster—function :

(d) 4 Nethauling winch (triplex net winch)—function, 1ypc positioning and mstallallon
(d) 5 Power hlockq—ca;).wity, speed, type, positioning and msldllauon

(d) 6 Transfer block—type, positioning and installation

(d) 7 Netchute—positioning -

B o i i e Sr o i

-

e

¥
{
}

(o 114

a)
(b
!
, ‘(c]:
.(fl
()
(b

VIL Fl
1: Inlcﬁ;
2 Impd
3. Fish}
4. Fish)
Vi A
g L'lcciﬂ
“ 8 Flsh;
3 Imerg

IX OCi
1. l"lshh
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] — ' : __H_,. R o ——ay ':IL‘"'*—-—'—-- = ST Sl O '_.L = i Bt L '}u :
long liner—size of vessel and endurance in relation to fishing ground. : ’ 1 £ .a 5

(@) Long linc hauler—type, size, speed (variable speed) selection, positioning and’ mslallatmn ' ' ol
(b) Shooting tray and chulc-—~posnt10nmg ‘

(¢) Bait—bait container—storage ¥ : . E G

(d) Conveyor system while hauling : : ARG -
+(¢) Rail roller—type function, position und,ixlatallatit)‘n“ ik
+ (f) Positioning of fish hold and capacity ¥ 4

(g) Processing facility )

"

(h) Typical deck arrangements lor the above \mh possible dlturn.u.wcs Combmauon vesscis—bcst typc of
combination for efficient operations.

:{ S 3 FIREY

jJVI_L FISHlNG BIOLOGY AND FISH HANDLING : : : .

_‘ K Interrelatlonshxp between plankton and, pelagic fisheries benthic orgamsm.s and bottom fisherics. :
{ 2. Important commercial fishery resources of India ' o o
3 3 Fish behaviour in relation to ﬁshmg gear. _ :

;;4 Fish handling. i . l - :

1VIIL.  FISH FINDING .

1. Electronics in fishing : . I )

i]‘ 2. Fish sounder, Sonar and Net sonde, Practical application

{ 3. Interpretation of echo grams : "
; - . Ay -

; OCEANOGRAPHY AND METEOROLOGY . it e S 3 : - -

. Fish behaviour in relation to environmental conditions

4 2. Weather warning ‘ : . : ; 3
4. FLEET MANAGEMENT A _
; [, Organisation of fishing ficet S - | :
8 & Type and size of vessel required vis-a-vis resources/fishing grounds/mcﬂmdulo,g,y ot vt
1 2. Shore facilities - . o, 5 sk
12. @ Bcrthlng-loadmg/unloadmg g - o
12 (b) Bunkering T : |
4 2, (c) Fresh water, : : gkl
| 2. (d) Storage 2.d.1 Cold storage/:w plant, . 5% : % :
d. 2 Fishing gear \ T s
L (@) 3 Engmc sparcs . : o
'_ (d 4 General ; it
3 2 - de) Processina-frecing/c anning - : e _
; 3. Management of personnel. ’ ; 3
APPENDIXES—E
R ' [See Rule—(8)] ‘
' g' " 18 o SIGHT TESTS
? : : . . PART—I
B . Preliminary 1 —- () The purpose of these tests 1§ to ensure lhat the candidate’s eye-sight is sufficiently good

to cnabie him to pick up and identify correctly the lights of distant ships at sca. Expericuce has showa that for. Llus e
purpose he must be able to reach certain minimum standards in both form and colour vision. xad i

(b) The tests employed are a ““letter test” and a “lantern test” details of which are given below. Thc letter ¥ |
test is a test of form vision only and the lantern test is one of form and colour vision combinede - e 3 i fiilts |

() Thc Fxaminer shall keep a record of all mistakes made by the candidate both in the leuer test and in the |
lantern test.
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——— e

2 Appllutlun — (a) Every candidate who is going out to sea to serve in the deck de;mlum,nl of any vessel -
for the first time and any other candidate who desires 10 undergo the sight test-other than as part of the examination

for a Certificate of Competency, shall app]y in the form prescribed m Annexure to this Appcndlx dl]d shall pay the |

fecs prescribed in Appendix ‘H’. _ , ! Wil

(by A candldalc for examination for, Certificate of Compelcncy shall not be required to make a scparate. appli- .
cation for sight test and no fees shall be paid by him-other than the fees presmbcd in Appcndlx SH for lhc cxam;-

nation for a Certificate of Compelf}ncy

. S - PART—i1 ' N IR P iy

LEI’TLRT]:SI : i ba

3. Apparatus t— The first test which the candidate shall be required to undergo Shd” be thc lctlcr tcst con-.’
ducted on Scellen’s ‘principle by means of sheets of letters. On each sheet the fifth, sixth and seVenth lmes corrcspond
to slanddrds 6/12, 6/9 and 6/6 respectively. _ ,

-/

4. Artificial aids :—Before the commencement of the tcsl the candidate who is not a new entrant Shdll .ldVlSc
the Examiner whether or not he intends to use artificial aids to form vision. Such aids Shd” coust:lutc ot ctther
‘spectacles or contact lenses.  Tinted lenses shall not be permitted. - ‘ £ Tl S B e

5. Standards of vision required :

(a) Candidate will be tested in cagh eye scparalcly

-

' (b)y A caudutalc, other than a neiw entrant, who attempts the sight test wuhout the use of artificial aids al all
' be required to read down to and including tlwscvenlh line with the better eye dnd down to and mclud
the sixth line with the other eye. “18

() A candidate, other than a new entrant, "who auempts the sight test using artificial aids shall be requiy ed. |

(1) with artificial aids, to read down to and including the seventh lmc with the bette: eye znd down t
n to

and including the sixth line with the other eye; and = &
(ii) without artificial aids, , to read down to and mcludm;, ; the ﬁflh Imc with lheib e
clter ¢ at
including the third Ime with the other eye. . yc and Copt 19 i d

(d) A candidate who is a new-entrant shall be tgquired to read down to and including the seventh ine with th
better cye and down to and including the sixth line with the other eye. He shall also be rcquu‘cd to dc
all lctt:ra in the seventh line with both the eyes. Heshall not be permitted to use dl;tlhmal ids & rea

-

6. Method oftcsting : B e o } : e

“ Thc;cst C?er shall be mounted at a convenient height and shall be PrOPCl'ly illumipated. Ddyhght shall
not be used. The testing room shall be moderately lighted so that extrem
é e contra
and background is avoided. ; St between the lcst card

(b) The candidate shall stand exactly 6 metres from the card facing it squamly He shall lhm be rcqu:r dt
read the letters on the sheet from Jeft to r:ght bcgmnmg at'the top and going dqwnwards. ke

(¢) Care shall be taken, by varying the order of the tcst shcets to guard against the possibility of any dcccplion s

on the part ofthe candidate.

7. Failure :—If tlu. candidate fails to reach if-u: standard rcqu:rcd on the ﬁlSl shcel he shall be tested Wllh-

sheets. I he fails - to reach the standard in atleast 3 of the 4 :;llccls the lollowmg, alternatives llmy be c“Pidmcd .

to him.

(a) He ey brc;‘u‘( off the test and present himself for retesting in not less than three monlhs in which-ca
certificate of failure shall be issued to him in form prescribed in Annexure-11 to this Appcnth\ or 3

(b) If he is not a new entrant and has not used artificial aids at hi 3 '
| 1is first allcm t, he may pres imse
retesting any time with artificial aids, or PV, : pl'cscnt h“md”m'

N e
oy TS - Ak~ T LR A ey T T O Lq

|

= :
D bl s
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9. Artificial aids :

1. Method of testing 5

LW T AT : ALV 53

e - et s
e e ————— 1

(c) Hg may p_rgcced to th lantern test. - In this case, a record of all mistakes made in the letter test and all
mistakes, if any, made in the lantern test shall be forwarded to the Chief Examiner who shall decide whether

——

2 TR

the candidate has passed or failed in-the sight test; Ny ; ] : .
RN S i 00 PART—=; A el
5  LANTERNTEST X At UL S
8, Apparatus i-— = . Gl . “ 7 ea %

(a) A special lanlcrﬁ and a mirror shall be provided for
da[kcn_cd as to exclude all light. S '

this test.” The test is to be conducted in a room 5o’
(b) The lantern shall be placed directly in front of the mirror so that the front part of the Iantcrn- ghall ber
exactly 3,05 metres from the mirror and in such a position that the light " reflected in the 'mirror - show

clearly wﬁmn vig:wcd by the candidate on the left of the lantern.

- - 3 ;
.
¥

A candidate, other than a new entrant, who has used artificial aids in the letter test may. continue to use such

aids in the lantern test. L
{0. Darkness adaptation : 3
s . ". £ v . . i :
| : = -, ‘ . 8
If a candidate makes mistakes at the beginning of the lantern test, he shall be kept in @ completely or partially
darkened room for at least a quarter of an hour and shall then begin the test again. . - IR i) Y
4 ¥ £ = % i v g & ! . :

o

-

' (a) The'lantern supplied for the test shall be so constructed as to allow 1 large or 2 'srﬁall lights to be visible
"~ and is fitted with glasses of 3 colours viz. red, white and green. . At the “beginning of the test the
candidate shall be shown a series of lights through the large apertures and he shall be required to name

the colours as they appear. :

(b) Subsequently 4 full circuit and 1 broken circuit with the 2 small aéerlu‘res shall be sht,iwn to.the candidate
who will name the colours of cach set of 2 lights from left to right. DT R
o) L ¢ B L ia Ay g REAY $o5 Al
12, Result : . | ; : o i A L S Arresy (s AN

(a) If a candidate does not make any mistake in the lantern test after passing the letter test, he shall be deemed
to have passed the whole test and the Examiner shall issue a certificate to that effect in the form prescribed -

in Annexure IT to this Appendix.

(b) If, with either the large or small aperture of the lantern, a candidate mistakes red for green or green forred,
he shall be deemed to have failed in the Jantern test and a cquiﬁcalllc shall be issued to himin the form -/

prescribed jn Annexure-11 to this Appendix. . . '

(c) 1f-a candidate makes any other mistakes in the lantern test i.e. if he calls white as “Red” or red as “Wﬁite’
or confuses between green and white, his case shall be submitted to the Chief Examiner and he'shall be
informed that the decision as to whether he has passed or failed or must undergo a further test, shall be
communicated to him in due course. Pending the receipt of the Chief Examiner’s instructions the candi--
date may be allowed to pro¢eed with his,cxaminat_idn {or a Certificate of Competency on the express under-
standing that this examination will be cancelled in the event of his failure in the sight test. ¥

13. Re-testing of 'unsucccs.sl‘ul candidates :

antern test ‘shall‘not again’ be tested locally, unless the Chief Examiner directs

Fy

A candidate who fails'in the |
{hat he may be s0 tested.

—— PN s T TN SIRRUIC S S s e

TR T TSRS SR Ty
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PART—1V . 1
SPECIAL EXAMINATION AND APPEALS ’
|4. Special examination: — . ' :

In the case of any candidate who is refc:rrcd to the Chief Examiner under the provisions of sub- paragr.iph (c) o[
paragraph 12, the Chicf I:xammer may make, arrangements for a special examination. :

lS Appeals :—A candidate who is adjuducd to have failed in the lantern test may appeal for a review.. In
every such case, the Chief l:xammcr shall make arrangements for examination of the candidate.  Every such appellant
shall pay appropriate fee as prescribed in Appendixes whlch shall be ref undcd to him if he is declared to havc pa;s:..d
the examination. . _ 4
|
16. Examination Board : The special and appeal examinations shall be conducted by a Board consisting of
Chiel Examiner or his nominee and a specialist adviser on eye sight appointed by the Chief Examiner, TER Ao g

J
17. Punctual attendance :

!'

(a) Whenever any. spccml or appeal examination by Board is arranged, the Chief Examiner shall glvc sufficient
advance notice of the date and time of such examination to the candidate. '

(b) Any candidate who is unable to attend the examination shall immediately inform the (,Inef Exammcr ot his
inability and reasons therefore. ~ 1f satisfied, the Chief Examiner may alter the programmc of examination
and give notice to the candidate of revised time schedule of tht examination.

(c) If any’ Cdndlddlc for hpCCIBI examination under panagraph 14, fails to appear for the cmmmatmu at the
appointed date and time, the Chief Examiner may defer his examination by an indefinite period.

(d) If a candzdate, bemg an appellant under paragraph 15, falls to appcar ror the examination at the appolutc 4
date and time, the fee paid by him shall be forfeited. Arrangement for his examination by the Bo.zrd an
any other date may be made on payment of a further fee under pardgr.lph 15.

18. Failures :— ' VLTI

(a) Whete, on examination any candidate appearing before the Board under thdgraph 14 for 15 as found to
have a permanent defect in his eycsight which renders him unfit for a sea career, such candidate thall be
finally rejected and may not be permitted to appear for sight test on any occasion in future excep * under
~ paragraph 19. | >

\
A

(b) Any candidate who fails in the examination but is not finally rejected by reason of’ bemg found to be frec
from any permanent eye defect, may, at his choice appear before the Board for examination as an ag pellant
under paragraph 15 after a lapse of three months from the date of cmmm.uion or seek re-exan ination,
undcl pmafrraph 19.

-

19. Re-gxamination -
(a) Any candidate who fails in the appeal examination whether due to permanent defect in eye or not may seek
rc-examination by the Board in the presence of an ophthalmic surgeon appearing on his behalf on payment
of fee prescribed in Appendix (E).  This fee shall not be refunded whether the candidate is finally adjudged -
to have passed or failed. : ‘

(b) The date and time of the re-examination shall be fixed by the Chief Examiner in consultation with candidate
and ophthalmic surgeon. If the candidate fails to appear for the re-examination, the fee shall be foreleited-
Arrangement for re- ﬂarmn-mon on any other date shall be made only on payment of further fee under this

paragraph.
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Ifurther declare that except as stated in Column 14.

LY . Bl W1 &1 AT FaTary

ANNEXURE—1 A
g3 AR Rotation No.

(ofﬁcnal use Only)

4 APPLICATION F‘OR SIGHT TEST

A 1) Place of Examination.

(2) (a) Surname

| . -(BLOCK LETTERS)
(b) full name : :

" (BLOCK LETTERS)
(3) Permanent address -

(4) Discharge Book No, (if any)

(5) Notionality

(6) Date of Birth °

(7_) Place of Bfr!h
(8) Height (cms)

(9) Colour of eyes - ) o ki e

(10) Complexion

(11) Tdentification Marks

(12) Rank (if serving at sea)

(13) If about to go to sea

() Name of company

(b) Capacity ' : b

(14) (a) Da‘tcofprcvious eye sighttést_ i et

]

(b) Results ' - ¢ PASSED/FAILED

; A
g 4 ;
4 . " i A | P \
- ; ; . S A

Declaration of candidate : R ER) ‘ i : !

I hereby declare that the particulars stated above are correct and true to the best of. my knowlcdgc and belief,

1 was not examined in an eyesight test held in any Mercantile _
Marine Departmcnt I wear/do nét wear arhﬁcnal aids to vision. -

Signature of Candidate “"The above dcclaratlon was signed in presence of

Examiner of Masters and Matce Mercantile Marine Departrnent .......... s Y dvuawe s DIBtRICE:
B. AfeeofRs............. was received for examination in sight test _ ‘- )
‘ - i SIgnAtre .. .. i i e el
Date o et Bl dien s minsa s 1
PLACET = 1 vt wivnct e s n sce v bon aie wsory o1s

e e B e

e
wl
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TR e~y i TR e~y L e
C. EXAMINERS CERTIFICATE : e et A7 .

1 hereby certify that the candidate described above was examined in sight test under the povisions of Apnea- 2

dix ‘B’ of the Merchant Shipping_(ExamigatLon of Skippers and Mate of Fishing Vessel) Rules, 1981.

*The result of the test was as follows :—- L - ¥

) i 2 : ) ._._.._

"With or without aids to vision “+  Form ' Colour - Pl j Results - -

Standard i - K ‘ R
New Entry i

+1. He may be examined at any time with artificial aids to vision
2. He may be examined after a lapse of three months.

3. He may not be examined again w'i\thout the prior approval of the Chief Examiner -

. ' o ~ 'EXAMINER

Note :  If.failed or to be referred for further advise, one copy of this ﬂp;,J]iCItion f‘orrﬁ, shall bs I‘nrml.-j.::l £) [i;l 2l

Chief Examiner with detailed report. . - : Ry
' 2 o : ] e .}
*Where not examined, indicate by stating N.E.’

tDelete if not ay(a!icablc.

ANNEXURE—II
SIGHT TEST CERTIFICATE

£

Fall NGME 5. ov et daineonenetnnsiessioresnasiscanastye B s B S § e e e JRAE PR PRl) iy '

~ : d ~ (BLOCK LETTERS)
Date of birth ... ......... Place LR i T s Ra'nk. ..... Tar e O S IRIUR Hci‘ght". Ak l.. '
Colour of eyes ....c.bveuvens 5 1 R L ... Complexion ., e TP F TR it I'

Identification Marks ....... fofocin S ORI SRR S e o B Aiuiam :
Result of gxamination. b il aims] 4 s N aetee Ry TR "‘witli/without artificial aids to vision
* 1. May be examined locally any time with artificial aids ‘ .
2. May be examined locally in.thrrce months time <5 R , Eo

3. May not be examined locally except by order of the Chief Examinéﬁ :

+ Delete the words that do not apply. . .

................................................................................................

1 hereby certify that the particulars contained above are correct. -

Dated at , ... Jizhs .. RS oO Disteict, this vv o oo o iy oes vasie TR RIS SO SERL  T TR i B WL

Signature of examiner : ! . i : : :
t . 3

Signature of candidate :

Note : The candidate should produce this Certificate when applying for re-examination.

'
1

-
AL 1

(b

(©)'

© 5, Disc

6. Nati
7. Dait

8. Plao
9. Heig
10. Col
\
11. Cor
12, Per

13. Det:

(b

(c

14. Wa
Giy
276 G1I
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"APPENDIX F
4 Sec Rules 9 (1), 26 (1), .43 (3) '
: ; Rotation No. Vi biniy mo s s 4
s - - (Qfficial use only):
APPLICATION FOR EXAMINATION OF SKIPPERS & MATE OF FISHING VESSEL
1 GradeofEmmmauon PR rramr N AR SRS SR o w die e ki o e GRS B e e Sk e
2. Place of Examination : BOMBAY/CALCUTTA/ »
MADRAS/VISAKHAPATNAM/COCHIN
_ Photo
() SurmAme: i s sl aip b S ., I (Stick one copy and attach
_ (IN BLOCK LETTERS) - * onecertified copy)
L Rl T SO E T SO e L
(as on records BLOCK LETTERS) .
4. @) Permancnt address: =~ A poken iy soasee e s, S% WM o 8 {iina
k .
(b)Presehtaddresm ; - B ......
: BTN OO A O ) Y S S i, .
E . .....................‘..... ..... Ar s ot ot snconeoniiosia
(¢) Telephone No. (if any) LR G T B g
~ . Dicharge Book or Record of VIR - - S e P X ey
\ A ; .
; No. : N A s oy b s e T R R Y
. 6 Nationality: A diin Do Ao A A S h W S h 555 Fhmrme ey e sl
SIRROhi, R T R s g e e S
‘ (proof to be prcduced) /
8.Place of birth _ T AT ORI ey R el A
9.Height ) PP I R ) St - B o 06 si0'n ia due sk breiuls : Cms,
4 10.Colourof eyes RN e ...........:..'.Hair....,..‘.....’., .....
HLomplexicn:- 114§ - %0 . . L T niT et
Saac o Vi RIS L I NP A D Pves
13Details of previous Certificate of Compatémy/Service (if any) ; ' ‘ :
G T R s Sveeiov....FG/HT
(b) Certificate No, T I T R W RPN TN B T R sa s
i (c) Date passed % 5 Bk et S B ve Bigrarity g S B it TR ;5
b Wasyour certificato cancelled or suspended by any autho rity? A ‘
Oive detailps o jefgan 7 ar) Starigaan e SRR st o o e R
/2B G1/8%—8 ' ' ‘




58 # THE GAZETTE OF INDIA : EXTRAORDINARY [ParT 11—SEC, 3(ii
15. Details of scholastic cducation and professional training:— - O : : R
v~ (&) Scholastic Education : Scheol/Cllcege RS TR, S g sy ceesesisenieenae v
Examinationpassed ................ Veis i TIPS - P,

(b) Pre-sea training:—LBS N&E College/Indian Navy others.

(c) Pericd of attendance at

- CIFNET/AIDC/RAJENDRA/DIRECT/SEAMAN ~ * ) From
prior to first attempt. (Certificate to be produced) JTo

Take notice—Any person who makes, procures to be made or assists in making any false representation for the
purpose of obtaining for himself or any other person, a Certificate of Competency or service 1s for
each offence liabla to be punished for cheating under Secticn 420, of the Indian Penal Ccde and also
for knywingly giving false information to the public servant under Section 182 of the Indian Penal
Code. "

z x —

"

16. Full particulars of se1 service :

Testimonial  Nemaofvassel  Length  Port of Registry and 7, Capacity From To Pericd  Remarks
- ‘0. No. Y.M.D.

P — ——t

a

-

| v & woo =
.

17. FOR QFFICIAL USE ONLY: - ' : : .
Certificate “Particulars No. Date issued ~ Total service at sea for which proof is now produced

Sea Service & R et msw A 5 uE (1) Candidate’s record book scrutinised ard found
Birth - - e S~ am i Lty sl e cieve [not to be satisfactory - :

Watch Keeping ~ * ‘ _ (2) Candidate described above is eligible to appear
(totalhog) V™ 5 i s e o s Lieisn s sfhntes for examination for Certificate of Compitency

© Competency/Service .. ........ . ieeeiiiieiaas B8 s vl s et s s s mae afie s abbe i %
First Aidatsea .- ............. T : '
Pl loat L e e st g sangess '
RadarQbserver T A s

C RadarSIMuAtor ... "Subject to remarks in Sectiot
Course )

Radio Telephone
APeratorn ! - - =8 vfun e s e PEs e e

................................................

.....................

| Elementary Fishing
~ Technology

Advanced Fishing  ........0............. -2 .
Technology '

; - ' EXAMINER !
18. Declaration to be made by the candidate - 4 ' \ )

“I hercby declare that the partigulars cortained in paras I to 16 of this form are correct and true to th
best of my knowledge and belief and that the documents whose particulars are cortained in para 17 and subni:
ted with this form are truc and genuine, given and signed by the persons whose name appear og themw |

)
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1 further declare that the statement in para 16 contains a true and correot account of the whole of my sea service.
| without exception, and I make this declaration conscientiously believing the same to be trua”. :

; Signature of candidate The above dec;laration was signed in
gy ' 1 ' my presence S

“'7 L - g ! < ' 4

i - EXAMINER gn ]

: Mercantile Marine Department i _

} BOMBAY/MADRAS/CALCU‘I’I‘A/VISAKHAPATNAM/COCHIN _

| T : 3
RTINS aTL T - —
i

19. Request forallotment of seat farexamination

Port/Date \ A

No.of  Month Fees paid Examinatioh parts Signature of candidalg with date
attempt o kY - —_— , '
' Amount date Recd. by A B C : Y .
il = T m———— T e =
5. .
: ] ,
4.
) 5. i . o
e P b e ————— -] - - » ) ,
1 20. Result of examination: € -
Sight Test Result Signature 3 Examination pé.rt 5 ‘Remarks Signature
B o (s s

A S S

. T P
T S e ey this candidate is required to attend

~

Month  Port of examination Requirement Next eligible

———— e

1. ' % . '
#) '
1
{4
5.

s

Signature of examiner ;i gnature of candidate -

1
b

22, Certificate of examiner :

: I hereby certifify that
®)

The candidate has produced satisfactory testimonials and proofs of sen service/watch keepi

ng service,




60- ' THE GAZETTE OF INDIA EXTRAORD[NARY [ParT TI—Sec. 3(3)

(b) The candidate complies with the requirement of M.S. (exammatwn of Sklppers :md Mate of F mhmg g
vessel) Rules with the exception of the following.  He has however been permitted to appear for the |

examinition undec the provisions of rules........................ Aeseieasdiasevaagareoinoeass
1. ' ' ' 4
2 /
3 ‘ ’ g
4.
5.
s N N - -

(¢) The candidate has passed the examination for the Certificate of Compétency B8 e s siai il Saie
and letter of authority No,................ccovant. date: i veh 6 was issued to him. His
certificate of Competency may be forwarded to Mercantile Marine Department................ for
issue subject to compliance with sub-para (b) above.

3 ) ' ’ .. By S 'Eiaminer
: i Mergantile Marine Departmen
& ‘ o
R e R Y District
APPENDIX-G
[See Rule 11 (1)]
WATCHKEEPING CERTIFICATE

This is-to ceXtifvithat SRl oueismn siviv swive i demas i okl is has served on......... - ..............
5 1)1 1 SRPRRRIE | 1070 B0 e o seintemeieniecn somisin Koin byars in the capacny of Ist/2nd/3rd/4th Watch keeping

Officer under my command.

*During ‘this period Shri......... O B LRy JOPY was an oiﬁcer in full charge of a watth
for not less than Eight/Six hours out of every twenty four hours of service.

In addition-he has regularly carried out additional routine duties in connection with the mamtcn wnce of thc
fishing vessel for not less than two hours out of every twenty four hours of Service:

*During this paeloB Shrt. . .o s peg ool seid s o ..was associated with watch keeping duties
under the supervision of Shri......... e dhave SRR e 5 Tiael holding Certificate Competency as.......... .
...... vivev.....fornot less than.......... ............hours out of every twenty four hours of service.

*Bridge watches were doubled during the following periods and at no other times.

.....................................................................................................

*During these periods Shri.......0.....oiiiiiiiiiiiiinann... served as Senior/Junior of the wo watch-
keeping officers. ' ‘ '

*During the period of engagement stated. above BRI Sops suvemwams evws e bs was/was not gmnted
leave of absence ifrom:....... iovuvianiisins Y0t s s s ees Sas ”

-

*During the period from...... Sead ¥ G A Wihs widi it i the vessel was in dry dock/undergoing
hull and deck repairs. , :

Report on conduct ........ L. S A PR, NI B iiomeng PRI S R B B
Report o ABBIY . cion uii v 6 uva 0mliains Sl ivn s smasalts simsanin sabiebms s vl v siasee b s e

Report on sObLIEHY .. .ioilse vesagsneas saa aseis Saliswals amn e RIS SAPNN. A SV L, P N
3 Signature of Skipper
_*Delete if not applicable ,
Name.........oovvnnnns R

el - R T

Dal
N

Per

ey
Hel

Pla

No

Tir
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i . APPENDIX-(H) , it
‘s | - P - ik
Sec Rules 13, 26(3), 47 (2) and paras 2, 15 and 19 of Appendix-E : SEUREEN
3 < ¢ ol ) il
3 FEES S ‘ AR, , i :
. ‘I . . . | | la
4 1. Assessment of Sea service (for all grades) AR e /0. Rs.30f- l
; 2t Examination for Mate of Fishing vessel each part K : .Rs. 10/- 1
1 3. Examination for Skipper of Fishing Vessel grade II each part ‘ ok '_ Rs. 20/- | l
e ik
i 4, Examination for Sklpper of F;shmg Vessel grade I éach part Rs. 30/- o 1
5. Sight Test _ : ; ‘ ' ~ Rs. 10/- R e T
A X . L : . ! R
4 6. Sight Test appeal ik . 7 ' Rs. 100/~ . ik
7. Sight Test re-examination : ’ " - - Rs. 200/- Wy =
§ 8. Issue of certified true copy of Certificate of Competency or Letter of authority Rs. 50/- i
§ ' . e I
B = Y
- APPENDIX- : | o Mg
_ .  SooRuleld : ol g
i CERTIFICATE OF MEDICAL FITNESS FOR AN OFFICBR TO WORK ON BOARD SHIP {
| g t ‘ !
.\ Date of examination: ) Sl e Passport[CDC No. o ; i
Name of the Candidate: ; Colour of eyes: o L l
Permanent Address of the candidate : Hair : - g X i
s Complexion : ‘ HE
' . : . SRR | [
" Age : 1 - o T Tl : i !
Height : i
Identification marks: | ST | ¢
. . s ‘ ‘ ' HikS
3. ' 8
Result of the medical examination: : - - hel |
Signature or thumb i 1mprcss:on of officer: : ' _ ‘ | it
. Seal . . i . ' (! é {
Place , ; : ‘ ) Al ‘
Date - g !
Signature of the Medical Officer i ;
. . - ; i s - — !
Note : In case a candidate is declared unfit reasoiis for unfitness to be indicated, . “
: APPENDIX-J s i
See Rule-38 . . ) e
‘.. ) SYLLABUS OF MATE OF FISHING VESSEL i
: PART-A: ™ -
Time : 3 hours Marks.: 150
1. SAFETY, SEAMANSHIP AND WATCHKEEPING ; ' ;
1. General definition of main dimensions. The names of the principal parts of a fishing vessel. ‘-: !

2, (0) The meaning of the termis Hloek edsetent, Bisplaosiient snd Bead waiight; ‘ =

a
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v of floating body. Use of displacement and tonnes per centimetre immersion scales to determine |

weights of cargo or ballast from draught or freeboard.
Effect of density of water on draught and freeboard. -
Fresh water aJlowance. o .

»

The meaning of the terms Buoyancy and Reserve buoyancy. ~

(b) The meaning of the texms Centre of gravity, Centre of buoyancy, Melaceatric height, Righting lever:

62

3 (a)
(b)

4. (a)

(b)
©

()

(¢)

)

and Righting moment. X

Stable, unstable and neutral equilibrium. 4

The cffect of adding and removing weights on ship’s centre of gravity, centre of buoyancy,
matacentric height and list. Use of stability and hydrostatic data as supplied. to fishing vessels and
calculations based thereon. ‘ . ,

Maintenance of fishing vessels.

Safety care and maintenance of all life saving and fire appliances, light and sound signals and safe-

practices to be followed when fishing.
: .

_Sextant—The construction and use of the marine sextant, including the optical principles involvz1

The detection and correction of sextant errors. The principles and use of ths veraizr aad mizromziaer
scales. .
Chronometer—The use and care of marine chronometer and its errors.

Magnet Compass—The use and care of magnetic compasses. . Magnetic and non-magnetic materials
and their eflect on the compass. Checking compasses. Practical limitation of the magenetic compass.

GYRO COMPASS:——An elementary knowledge of the use and care of marine gyro compasses, including
the procedure for starting and stopping. Routine oiling and cleaning. Routine operatiopal checks.
Application of latitude and speed error. : - : '

Bearing Instruments:—The construction and use of azimuth mirrors. Procedure for checking accuracy
of azimuth mirrors. The construction and use of a Pelourus. ' :

Maintenance of navigational records.

Time : 2 hours e ' Marks : 100,

2. METEOROLOGY

(a)

(b)

(c)

(d)

(e)

(6

(g)

(h)
(i)

-

General idea of the atmosphere. Diurnal variation and seasonal variation of atmospheric temperature
over land and sea. , ‘ . (o

Atmospheric pressure-—Semi-diuranal variation and seasonal variation Barometric tendency. Storm
prediction by observations of atmospheric pressure—The -use of barometric observations and weather
signs at a single station to predict the onset of a depression or storm. ’

Water vapour in‘the atmosphere. Evaporation, condensation precipitation, relative humidity, saturation,
dew point. Formation of dew. The differences between drizzle, rain and hail.

Visibility—definition, judging and reporting visibility. M:aning of mist, fog, haze, spray aad their effect
on visibility. ' _ >
Clouds—Classification duc to height and appearance of the ten basic types commonly seen anl their
abbreviations.

Pressure gradient and wind-—Isobars and pressure gradient Meaning of veering, backing, gust and suall,
Buys Ballot’s Law and cautions when applying it to cyclones in ths Arabian sea and Bay of Bzngal. Their
probable tracks and frequencies Laws of storms. The Beaufort wind scale and Bzaufort weather
notation. !

True and apparent wind—their meaning and difference. Methods of estimating direction and force of

wind at sea. Simple problems on true and apparent wind.
General pressure and wind distribution in the Indian Ocean.

Periodic and local winds —Land and sea breezes, monsoons, Nor-western and Elephantas.

L
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() A knowledge of the weather meassages available for shipping. Storm warnidg signals on the Indian,

Coasts. o ; = : i'
: ’ ‘ W
(k) A detailed knowledge of the meteorological instruments normally used on fishing vessels : ; 4 f '3
& Time : 3 hours | , - _ ; ‘ Marks : 200 i | B
4 ' 3. PRACTICAL NAVIGATION _ 7 A 2 it

(a) The.shape of the earth. Poles, equator, meridians, parallel of latitude. Position by latitude and loagi- it
tude. Bearing distance, units of measurement. Difference of latitade diffzrencs of lonzitudz, dzparture, 4
mean and middle latitude, difference of meridional parts and the relationship batwzen them. Use“of £ :
position lines with or wihtout run. : &) v

. "_ (b) Practical problems on plane, parallel and Mercator sailing.

] f

- (c) The use of the traverse tables to obtain the position of the ship at any.tim?, given comnass coursss, varia-

" tion deviations and the run recorded by long or calgulated by tims and estimated spe2d, allowing for : '
~ the effects of wind and current, if any. , ' ; e

(d) To find the latitude by meridian altitude of a heavenly body. - il
To find position line and position through which it passes from an observation of sun out of the meridian.

To find the true bearing of a heavenly body, the compass error and thencs tha daviation of the magnetic
compass of the direction of the ship’s head. e ) Bt e S

& Time : 2 hours : - ks 38

i
~ o~
< &
TR S AR R S R TR T R, M IR e

! Marks : 150 ' 1
4 4 CHART WORK - | s | | Sl

(a) Given variation and deviation of the magnetic compass or gyro error, to convart true courses into sompass .
‘courses+ and vice-versa.

To extract the deviation from sample tube of deviations, thence to convert true courses into ngnatic
and compass courses. ' ‘ ‘ '

To find the compass course between two positions. .\

(b) The effect of current on speed. Allowance for leeway.  Given compass course steered, the spesd of the
ship and direction and rate of currents to find the true course made good. :

To find the course to steer allowing for a current. Given the coursé steered and distanceé run

, to determine |
the set and rate of the current experienced between two positions. i

(¢) To fix a position on a chart by simultaneous cross bearings bearing and range, positional infor-
mation from radio aids to navigation or by any combination applying the necessary correction,

(d) To fix the position by bearings ol one or more objects with the run between, allowing for a ¢urrent and
to find the distance at which the ship will pass-a given point. ' :

(e) The use of pésilion lines and circles obté'incd by ai’;y method\.

(f) To find the time and height of high and low water an standard ports.

o

-(g) Candidates will be examiner orally on the information given an a chart or plan particularly about :—
Buoys, lights, Radio Beacons,” Navigational ‘Aids, depths and nature of bottom,

use of soundings, W
recognition of .the coast and Radar responsive targets, depth and height contours.

: }
(h) Candiates will be required:— - . ; : fil |

(i) To demonstrate the ability to make intelligent use of sailing directions, Admirality catalogus of charts 8
and list of lights. ; :
(i) To understand the use of Notices to Mariners and to be familiar with the process of chart corréction il

(iii) To understand the dangers of plabing implicit reliance upon ﬂéating navigational aids ‘ i

(iv) To iinderstand the use of Decen lattice  eharts and Decca correction sheets. y i

.
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i | (a)

b)
(©)
(d)

(e)
(f)

(2)

(h)

0
| ®

0

~

(m)

(n)

N (p)
(q)
(1)

(s)

PART B
ORALS ¢ T~

To read, understand and make use of a barometer and thermometer. The mstrumenls supplied by
the Melnorologlcal Office will be taken as standard.

To use an azimuth mirror, pelorus (bearmg plate) or other instrument for taktng bearings.

To use a ‘;cxtant for taking vertical "and horizontal angles, to read a sextant both on and off thearc, to
correct a sextant into which has been introduced one or more errors of p\.rpcndlculanty. side or index; to

find the index error of a sextant. &

The rigging of fishing vcssels methods of ascertamlng proof and safe-working loads of ropes including

_synthetic fibre and wire ropes with and without certificates of proof loads. Rigging -purchases and a’

knowledge of the power gained by their use. Knots, hitehes and bends in common use. Seizings,
rackings, rope and chain stopers. Splicing plaited and multi-strand manila and synthetic fibre rope and wire
rope with strict reference to current practice. Slinging a stage, rigging and bosun’s chair and pilot ladder.

-

Marking-and use of ordinary lead lines.

Preparat:ona for getting under way. Duties prior to proceeding to sea, making harbour, berthing al%ng‘nd“ '

quays, jetties, or other ships and securing to buoys.

Helm orders, conning the fishing vessel. Effects of propcllers on the steering of a ﬁshmg vessel Stopping,

going astern knowledge of maneouvring capabtlltles of fishing vessels including turning circles, stopping:

distances etc. Effects of wind and currents on handling of fishing vessels. Turning a fishing vessel short. round
Emergency manoeuvres. Bringing a fishing vessel to smgle anchor in an emergency. Man overboard.

The duties of the watch keeping officer at sea, at anchor and at open roads.

()" Anchors and cables: their use and stowage. -

Knowledge of the use of all deck apphances mcludmg emergency stéering gear.

Use and upkeep of sounding appllances Use and care of light and sound s1gna|llng equipment mc[udmg
pyrotechnic light.

The use and care of life-saving appliances including handling characteristic, construction and stowagc of
life-rafts, Emergency signal, abandon ship signal, Bending, setting and taking in lifeboat sails, management
of boats under oars,%ails power and in heavy weather, recovering boats at sea, Beaching or landing. Survival
procedure in life-boats and life rafts. The use and care of rocket and line throwing apparatus

The use and care of fire-appliances including the smoke helmet, emergency fire pump and self-contained
breathing apparatus. _

Action to be taken on discovering a fire:-

i. in port ) ii. at sea F . i
Knowledge of the precautions to be observed to prevent pollution of the marine environment.
A full knowledge of the content and application of the Collision Regulatibns.

Distress and pilot signﬁls; penalties for misuse. International life-saving signals.

A knowledge of the contents of ‘Merchant Shipping Notices” and ‘notices to Mariners’. The use of Notices
to Mariners and Merchant ship search and resume manual (MERSAR) ‘

The LA.L.A. system of buoyage, Prccautlons while using floating nawgat:onal aids e.g. buoys, ight vesse]s
etc. 4 | i
The examiner may ask the candidate question arising out of the written work, if it is deemed n :cessary on
account of weakness shown by the candidate.

PART-C

SIGNALS

1. To send and receive signals:-

(a)
(b)

Semaphoré upto eight words per minute

Morse-code by flash lamp up to six words per minute

v

27
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* ' (c) International code of signals. -

/‘
,

2. Use of Radio telephony on board a ﬁshmg vessel for transmlssmn and reception of nawgatlon warn mg.
~urgency and distress messages in emergency.

SYLLABUS OF’ SKIPPER OF FISHING VESSEL GRADE II

3 ; PARTA i : i s gl
% Time : 3 hours s : iiagdls L i - T . Marks i2_00_
g 1 PRACTICAL AND PRINCIPLES OF NAVIGATION by S

- Note: In addition to the syllabus for Mate ofa ﬁshmg vessel the candldatcs shall be required to have i ‘
knowledge of the following:— |

(a) Thc celestial sphere, Declmauon, Azimuth, sidereal hour angle. The position of a body on the pglesual
- sphere; azimuth with the altitude, declination with sidereal or local hour angle of mean sun. Ecliptic, first .
- point of aries. Greenwich and other standard times, mean time, Aapparent time, s:dcreal tlme, cquauon

L ]

_ of time, relationship between longitude and time. I ; |
(b) To find latitude by observation of the pole star. TR e ‘ v |
- (¢) To determine the direction of the position line and a position through which it passes from an observatlon 5
‘of a star or sun out of the meridian. e - ; !
|
|

(d) To determine the pos;tlon of the ship from two, simultaneous observatlon of stars or by observat:on of a
star and sun with a run between or a star and the bearing of a terrestnal ob_}cct

. : b
* Tnne 2 hours ' : i . Marks : 150 f |l
& ’ = : N i e ' - (RN
' 2., CHART WORK ' . : b , Bl Sy 11§
(a) The use of a single position lige in approaching the coast. ! el ' . Vi i i
(b) Reliability of charts, .~ ' |

(¢) Selection of suitable points for bearing or fdr ﬁxmg the shlp s position by means of honzontal angles . %
. 5 ‘ (d) Approaching an anchorage and navigating in narrow ‘waters. - , . : by e ! e ]
‘ (¢) Making landfall or proceeding along a coast in thick and clean weather

y (f) Navigation and voyage planning in all conditions by plotting courses within restncted waters, in
g restricted visibility, in traffic Q;;eparatlon schemes and in areas of intensive ndcs g1

(g) Use of all appropriate publications on tidés and currents and to calculate tldal condltlons at any given tune

of any given standard port. 5

(h) To answer any questions on abovc. which'lthe examiner deems necessary.. W I R |
Time : 3 hour ; & ' T+ . Marks:150 o2 '
3 CONSTRUCTION AND STABILI’I’Y o 3T et b i

(a) The candidate will be expected tq,show his practlcal acquamtancc with midship section of a ﬁshmg vessel
and longitudinal and transverse framing, Beams and beam knees, watertight bulkheads, Hatchways and
closmg appllances, Methods of maintaining watertight integrity, Freeing ports, rudders, Steermg gear-
shelt and deck plating, Bilge keels, Double bottoms and peak- tanks, Bilges, Stern frames Sounding
pipes, Air pipes, ventilators, General pumping arrangements, the stlﬂ‘enmg and strengthcnmg to resist ' -
panting pounding and longitudinal stresses. f . o : o

- (b) Sauses and simple methods of prevention of corrosion in a ship’s s{ructilre exc]uding cathodic protection

(c) General ideas on welding, riveting and turning and the precautlons to be takcn when such processses are
carried out on board fishing vessel. , ‘ : i, ; .E

(d) Knowledge of the following as related to fishing vessels.

(i) Life saving applidnces (ii) Fire appliances

(e) Determination of the position of the centre of gravity of a ship for different conditions of loadpng and ba-

lasting. The effect on the pocition of the centre of gravity of adding, removing, shsflmg or suspendmg
276 G1/ 87 —

'] -
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weights, Transverse metacentre, metacentric height. Initial stability and its hn:ulatmn to small angles

of inclination. Effect of a shift of cargo or solid ballast. #

(f) Changes of trim and draught due to loading discharging and shifting we:ghts Simple calculation.

(g) Basic knowledge of IMCO recommendations concerning stability of fishing vessels and use of thc stablhty
~ data provided on board.

(h) The loading and securing of cat).h on board ships, including fishing gcar N

(i) Loading and dlschargmg operatidns with special regards to hecling moments due to ‘gear during ﬁshmg ;i :

operations. ¥

(j) General knowledge of the measures designed for the protecuon of*the crew on decks, superstructure decks,”
at deck opening and on stairways and ladders

Time : 2 hours

. ! ' ;
4. NAVIGATIONAL AIDS s e _ 3 |
(a) Magnetic Compass:— ; . WO : : :
A simple knowledge of the meaning hard and soft iron. Simple magnct magnetic m:luf'tlon The earth’s

magnetic field horizontal and vertical components, sctting of compasses with pamculars reference
to the proximity of magnetic material and electrical appliances.

(b) Electronic Navigational Aids % ! Ciig

\'f- L F

(i) Radar description and principle of radar Its use as an anticollision dewce and nawgallonal and :

and an appreciation of its limitations, Radar plotting. - Tl : "
. (i) Decca-An understanding of the general principles, accuracy, errors and limitation

(iii) Echo sounder Description of the general purpose navigation ccho sounding system, and the spccnal
clcctromc aids uscd for fishing purgoses

S ER /
‘ _ PART-B - , .. 5

ORAL

In addition to the syllabus for the Mate of fishing vessel ekammat:on candldatcs must understand and give

sahsfactory answers on the following subjects:—

(2) Getting under way. Berthing and unbgrthing under vanous condltlons of wind and tade
-(b) Tending a vessel at anchor miooring and unmoormg

(¢) How to keep a ship head to sea in heavy weather if dlsmasled or with eugmee broken'{ down

lessening drift and use of oil. ¢

. (d) Manoeuvring the vessel during ﬁshmg operations with speeial attention to shoorting and hauling nets.

(e) Precautions in maroeuvrmg for launchlng boats or liferafts in bad weather and methods of taking on board
. surviviors procedures from lifeboats or hferafts Man over board proccdurcs

() Importance of navigating at reduced speed in shallow waters and.in narrow channel to avond danfige

caused by own ship’s bow/stern wave.

() Organisation of fire drills, classes and chemistry of fire, use of fire ﬁghtmg equtpment
(h) Action to be taken prior to and after grounding, floating a grounded .vessel with or without assnstance‘

(i) Measures for the protection and safety of crew in emergencies. Abandonmg ship.

(j) Action to be taken if a vessel has sprunﬁ a leak, precautions when beachmg a vcssel
* (k). The rigging and use of a jury rudder.

() How to get a cast of the deep sea lead in heavy weather. o

=

(m) Effects of screws on steering of a vessel. Manoeuvring a vessel in rivers and harbours.

(n) What is to be done according to the Act in cases of death, injury, ill-treatment, punishment inflicted on ‘

board and casuality to a vessel. Return of a list of crew, agreements, accounts of wages or shares and
certificates of discharge as applied to fishing vessels.

(1]
-
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(o) Knowledgc of the MS Act and International conventions to the extent apphcable to fishing vessels,
(p) Any other practical questions relating to the duues of

4 . may thlnk neccssary

a Sklpper of a fishing vessel which the Examiner

R PART C

_ o1 | SIGNALS .~ psis o, SRR PNt
1. To send and receive signals:— i B e o et L
~(a) Semaphore upto €ight words per minute. 22 R ' SRR ' : i 1 '
(b) Morse-code by flash lamp up to six words per mmutc : §
(©) Internanonal code of SJgnals ‘ . : ;
! w i 3 »
_ 2, Use of fadio talephony equipment on board a- fishing vessel for trausm:ssmn and teceptio_:ifof navigation
o . warning, urgency.and distress messages in emergency. - . ‘ § Mt
i ; 3
th’sll 1 , - SYLLABUS OF SKIPPER OF FISHING VESSEL GRADE 1
. D 0 * el PAR’I‘ A AP ,
= qr _» Time : 3 hours /| g 3 LR 3 /7.5 ¢ U Marks + 200
lai:1 ] 1 PRACTICAL AND PRINCIPLES OF NAVIGATION . ; R i g
. Syllabus for this examination shall be the same as prescribed in practical and principles of Navigation for
‘ 4 _ Skipper of fishing vessel grade : II T ‘ s
rcial “Time : 2 hours o0 B gig, © OE GO R R L T g B e
] 2 CHART WORK ; 3 B oo g
. The Syllabus for this examination shall be the same as prescribed in chart work for sﬂuppcr of Flshmg vessol
ey Grade 2 . ; : i
gve T Time : 3 hours , SR L | L-mks : 150
‘d 3. CONSTRUCTION AND STABILITY '’ THig CEINRS I i
o 'A *In atidmon to the syllabus prescribed for Skxpper of ﬁshmg vessel grade IL the eandldate shall be cxpected to
1 show his practical acquaintance with— A ‘
ls_OfA Ti @ Hydrostatic and stablhty data and it use for determmlng thc stablhty of a ﬁshmg vessel and its~ comphancc,
TR “with IMCO . ; i
) A - (b) Fire fighting appliances and arrangements to arrest the spread of ﬁre by 0 4t e
;erd () Life saving appliances. ATy S adony el Ll e
Dge k& (d) Design and construction aSpects incorporated to ensure seaworthmess of a fishing vessel when external °
R | forces such as due to particular fishing methods, severe wind' and rolling; water on deck ﬂoodlng of
o fish hold etc, are experienced. Advantages of bow helght aa:
" (e) Inclining tests ‘ RN
nce £ (f) Inspection and maintenance of fishing vessels and thelr equipment mcludmg hull, bulkheads, doublﬂs i
Grpeey 3 . bottom, deep and peak tanks, b:lges plpelmcs,*ruqldrr, anchor.and cables Drydockmgroutme, general
i g * repairs. " _ 47
- (g) Properties and uses ol‘ pamts mcthods of corrosion control. j " il ;
ey 1 1 / (h) General knowledge of propulsnon machinery and deck machinery includiag wm,hes windless, steermg
i B gear, fire pumps etc. general knowledge of marine engineering terms. ‘ i /
a d 2 @
B 348 Time : 2 hours ‘ 2 5 : : M-Tﬂ'ks : 100
and - i 4 NAVIGATIONAL AIDS : ; i
_ ". & | (a) The earth’s magnetic field, poles : and equator The earth’s total magnetic force, angle of dip, horizontae
(1] 2
1

and vertical components

N




68 Lo THE GAZETTE OF INDIA : EXTRAORDINARY ~ [Part II—Sc. 3())] ’

(b) Deviation, its cause and effect. . An understanding of the effect of semi-permanent and induqéd magnetic
fields on the deviation of the compass. The means used to compensate for these effects.”,

' () Setting of magnetic compasses with reference to proximity of magnetic matenal and electrical apphances
‘ 'Precautions to be taken with electric wrrmg in vicinity of the compass.

(d) To find the magnetic bearmg of a distant object from compass bearings lakcn on equidistant heading |
construct a table of deviations.

~

(¢) The principle of the free gyroscope, Tilt and drift, precession, Control and dampmg Correctron for :
latitude, Course and speed error, Care and maintenance of d:ﬂ‘erent types of compasses, Auto pilot, re- -
. peaters and course recorders : " SR

~
P

" () The pracllcal application of electronic and radio aids to navigation. (Dacca, Echo sounder, Radar Dire-
tion Finder). Appreciation and interpretation of data. Position fixing, fixed and variable errors, area
of probability. The use of radar as an aid to collusion. avoidance.

PART B
ORAL

The syllabus for this part shall be the same as prescnbed for the part ‘B’ orals, for the Skipper of ﬁshmg vessel
Grade II.  The candidates shall be required to show a more thorough undcrstandmg of the subject than that at the
level of Skipper of fishing vessel Grade lI :

4
PART C
SIGNALS

The syllabus in thls part shall bz the sams as prascribad in Sigaal examination for Skippsr of ﬁshiné vessel
gradc-II ; % '
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Port  ° Date - Result Signature 3
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I hereby cerhfy that : , . © gl Saint B0 RN 1 el R ‘
1. The candidate has produccd saUsf'tctory tcstlmomals and proof, of sea scrvxcelwatch keepmg service for a pcr:od
o] PRI T R Ta wwmiacnn o amons e ...years.“...‘...-....; ..months aid. .. ..., 000 i .days
and was accordmgly admitted for the examination for the Certlﬁcate of Competenty 88 ;.. : viu . vo ey taivas e s
............ '...............................................-.---.--.,-r.. .u---.-..‘............-. .

2. The result of lhc examination is as 1Qd|catcd ahovc

3. Though the c‘mdldatc has passed the examination, hevhas not been issued w1th a Certlﬁcate of Compctency ora

Letter of Authonty for want of the foIIowmg additional Ceruﬁcates £: 0 5% » por & g
* s i ;
O | r
a. - _ ;
2 = ) H - = . ~ L
b. ’ : ) -~ bl T os v
C. : - e - - =~ A . et - ) R l

" 4. The candidate due to serious weakness shown is required to attend a course of mstructlons at an approvcd Inshtute

~for a penod 0F Yoy cns ad s T Saiain e nererees munths. g : .
5. The candidate due to scuous weakness shown is requucd to serve a fun‘.hcr period of ..... ceies - P -months
at sea. : _ _ ;4 . :
! ,k S ve g _ L EXAMINER OF MASTER AND MATES
r . F =8 MERCANTILE MARINE DEPARTMENT.....'...stt. 4
Signature of candidate . iy, e . . . i
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LETTER OF AUTHORITY . ..' %' o o i
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Grade for which passed Hexght,,_.'T_;___I.‘i_;cm‘s'
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e Y I b ' Slgnaturc of applicant '
Please dehver to the above named person, on his complying thh the oIﬁce regulatlon, the Ccruﬁcate of Compctency' ‘ '
forwarded to you by thg Cluef Examiner. ‘ RPN . Sl
_ ' - SET g : ' Sigqature of' Examiner . .
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